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THE VICE-CHATRMAN (PROF. M. V. RAJEEYV GOWDA): Please ascertain what the

issue is now. Please ascertain what the status is now. ...(Inferruptions)...
SHRI JATRAM RAMESH: Sir, he has been arrested. ...{Interruptions)...
SHRI B.K. HARIPRASAD: It 1s breach of privilege. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M. V. RAJEEV GOWDA): We will examine it.
w(Interruptions)... We will examine it, Jairam Ramesh ji. ...(Interruptions)... Now, Prof.

Ram Gopal Yadav.
Ol I MU ed: W, A B9 dem & T @ (9.

SHRI RAVI PRAKASH VERMA (Uttar Pradesh): Sir, the House has to be in order
first. ... ({Interruptions)...

THE VICE-CHAIRMAN (PROF. M. V. RAJEEV GOWDA): The House is in order.

.{Interruptions)... We can hear him. ... Interruptions)...

SHRIMATI JAYA BACHCHAN: Sir, we want to listen to our leader.
..(Interruptions)... AR a1 ®1 dom & AT 99 & B G T T (@@EE).

Please bring the House to order. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): If there 1s breach of
privilege, we will examine it and we will take appropriate action. ...(Inierruptions)...
A senior Member is about to speak. Kindly extend him the courtesy. ... (Tnterruptions)...

We will examine it. ...(Interruptions)...

SHRI JTATRAM RAMESH: For Ram Gopal Yadav ji, we are keeping quiet.

...(Interruptions)...
GOVERNMENT BILLS

The National Commission for Indian System of Medicine Bill, 2019
and
The National Commission for Homoeopathy Bill, 2019 — Contd *

Ol I MU AR (SR W) W, TR dleM & oV hdd 8 e @1 aHa
¥, ok B9 39 N W Sler & v ue g @l guy ey orl sl ey
FS U AT A o R S

*Continued from 17 March, 2020.
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THE VICE-CHAIRMAN (PROF. M.V. RAIEEY GOWDA): Please conclude, Prof.
Yaday.
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q e HW IEE ¥ i HjY ¥l WodleM @1 ERR 4 ¥ g% Y

AT AGA-AET TG |

DR. AMAR PATNAIK (Odisha): Sir, as hon. Members have already submitted,
this Bill has come out of a recommendation made by the Vice-Chairman, NITI Aayog
in 2016. Replying to the queries put by the Committee, the Ministry had replied this.
The question was: Why was it ineffective and why do you want to repeal the old
Bill? The reply was that there was absence of effective provisions in the IMCC Act,
relating to the constitution of council, membership, to have transparent selection of
members and their tenure, no provision in the Act for taking action against colleges
for non-compliance of standards, so on and so forth. Similarly, to another question
they replied this. The question was: Why was it not effective? The reply was that
there was lack of effective provisions in the Act to address the issues relating to
membership, conditions for removal of members and president in the case of non-
performance or otherwise, ete. Basically, the answer given was that the problem was
structural in nature, that if the structural organisation of the Indian system of medicine
15 achieved, then the entire propagation and use of the Indian system of medicines
by the citizens and people of this country would take place. Now, as we know, the
new Bill, which has come up, largely addresses the structural issues in terms of
increasing the number of members, three experts, etc. Several issues have been
discussed by the hon. Members. But the basic question, which Prof. Ram Gopal Yadav
just mentioned, is, why haven’t or why hasn’t it taken oft? Whereas many of these
practices and many of these medicines started in this country, why has it not taken
off? To my mind, the most important thing is research. The lack of research in these
branches of medicine has resulted in people not having enough confidence to adopt
these medicines. Now, if you look at the objective of the National Institute for Indian
System of Medicines, I find that there 1s an objective which says adoption of latest
medical research but there is nothing after that in the Bill about research, conducting
research, what kind of research to be carried out, whether the research has to be
published, what kind of publication has to be done, what kind of scientific research
would be done. Now, I would give you a suggestion, Sir. In Allopathy or in the clinical

trials, what they follow largely all over the world is something called as randomized
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control trials which has been now taken to different subjects. In the Indian system
of medicine or in Homeopathy, no such approach, no such methodology is prescribed.
Nowhere has it been captured. The people are unaware of it with the result that there
is no confidence to adopt the practices. Unfortunately, the Bill does not address any
such concem and there 1s nothing mentioned about research per se as to how to

conduct a research, what the process would be.

The second point why it has not taken off, to my mind, is promotion. The
promotion of Indian system of medicine and Homeopathy has not had backing of the
Govemment at all. Even if there was a Bill, the allocations have not been much. Tt
is only in the recent times and only in a few States that this has taken off whereas
the kind of promotion that has been available to the allopathic branch of medicine,
the so-called modern system of medicine, has not taken place. I think we have a lot

to do in case of promotion.

Regarding the joint responsibility of the governing bodies and institutions to
remove the misconceptions of people, nothing has been done about that. The
information and education communication which could be provided free to people has
not taken place. Various research bodies could be actually tagged together and jontly
they could think about developing new research methodologies in these branches,
it has not taken off. Health camps, which you [ind all the time, the so-called modern
system of medicine, organizing that does not place. It is only rarelv. We do not have
TV shows. For example, as hon. Member, Prof. Ram Gopal Yadav was talking about,
we do not have a first line of treatment except for Allopathy. We do not have any
first line of treatment in the Indian system of medicine of Homeopathy. The same 1s
to be developed, and I am not saying there is no potential. There is a lot of potential
but develop research and scientific research, — I am not saying the process that is
being adopted in Allopathy but you develop your own research methodology, vour
own research design and model — and then give it to the world. Now, unless that
1s done, an epidemiological kind of findings are there, we cannot have the first line
of defence against diseases and epidemics. And if that happens, then, this kind of
Indian system of medicine can actually take off. We do not have motivation. We have

hospitals but they are not being monitored.

Now, another point, which 1s lacking in the Bill, is about the penalty. What 1s
the penalty against quacks? What is the penalty against medical practitioners who

are not registered and stll practising? That is not mentioned.
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The next point, which I would like to mention, is about the appellate tribunal.
The Government of India itself forms the committee, decides everything and also
decides on the complaints. This is actually not a very happy situation. The States’
representatives from the State Medical Councils do not find representation in the Central

councils.

The last point, which I want to say again, Sir, is this. If you remember, my maiden
speech in this House was on the Budget of the AYUSH Ministry when I had said
that the philosophical underpinnings of all these four branches are completely
different. It 1s not just different from Allopathy but it 1s different amongst the branches
themselves. So, to club together three of the branches and only separate Homeopathy
out, probably, would not give the final results that is expected. Thank you so much,
Sir.

THE VICE-CHAIRMAN (PROF. M. V. RAJEEV GOWDAY): Thank vou for adhering

to your time. Now, Shrimati Kahkashan Perween.
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DR. BANDA PRAKASH (Telangana): Mr. Vice-Chairman, Sir, I rise to support the
National Commission for Indian System of Medicine Bill and the National Commission
tor Homoeopathy Bill. At the same time, there are so many limitations in the Bill. The
Standing Committee chaired by Prof. Ram Gopal Yadav has made several
recommendations. But, somehow, major recommendations are missing from the Bill I
would like to request the hon. Minister to please explain before gomng for the approval
of the Bill as to how many recommendations have been considered; how many
recommendations are included in the Bill; how many recommendations you have
rejected and what are the reasons for that also. Sir, particularly, with regard to
representation of the States, there should be more representation for the States. The
representation of doctors is also only three in number. That should be increased to
double in number because they are professionals and they can give valuable advice

to the Government.

Another point 1s this. Sir, 1 want to bring it to the notice that here the Appellate
Authority is only the Central Government. Instead of Central Government, the
Appellate Authority should be an independent body so that they can function in a

good manner.

Sir, another point is regarding the Advisory Council. There is no representation
for the State medical colleges. I would request the hon. Minister to please consider
the State medical colleges to be included in this Bill. Somehow, Yoga and Naturopathy
are missing in this Bill. The Bill comes in the wake of rising demand to regulate the
different traditional systems of medicine such as Ayurveda, Homeopathy, Unani,
Siddha, Naturopathy and Yoga. The Bill, designed by the NITI Aayog, 1s modeled
on the National Medical Commission Bill, 2017 and Naturopathy and Yoga should also
be included. Why it 1s disappeared in the Bill, we do not know. The Parliamentary
Committee has sought the inclusion of Yoga and Naturopathy in the National
Commission for Indian System of Medicine Bill, stating these age-old practices with
focus on holistic health are an integral part of Indian culture and the AYUSH system.
The Committee also recommended that a Board of Yoga and Naturopathy be constituted
under Clause 18 in the Bill. Currently, there is no central regulatory body for registration
of Yoga and Naturopathy practitioners and standardization and recognition of 70
different courses of Yoga and Naturopathy. Almost 44 medical colleges affiliated to

UGC, recognised universities offer Bachelor of Naturopathy and Yoga Science.
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Registered as Yoga and Naturopathy medical practitioners in 15 States and Union
Territories, there are over 10,000 students. Despite several representations from the
organisations, the reasons not known, Yoga and Naturopathy are kept outside this
Bill. Bachelor of Naturopathy and Yoga Sciences is a Medical Degree representing
Yoga and Naturopathy system of medicine of the country, a fact which has been
acknowledged and reiterated by the Ministry of AYUSH, Government of India in
response to questions raised by hon. Members of Parliament on several occasions.
Central Council of Indian Medicine, the current regulatory body covering Ayurveda,
Unani, Siddha systems of Medicine, has on several occasions passed resclutions to
bring Yoga and Naturopathy system of medicine under its purview. Fifteen States and
Union Territories in the country are even conducting the programmes. In Naturopathy
also, they are conducting post-graduate degree programmes in this country. Several
universities are conducting this programme. The Government of India through an
Executive Order tasked the work of Central Registration for Bachelor of Yoga and
Natural Sciences medical graduates in 2017 to Central Council for Research in Yoga
and Naturopathy, an autonomous body under the Ministry of AYUSH. Yoga and
Naturopathy has been an mntegral part of the Indian system of medicinal science since
1970. The Central Council for Research and Yoga, Naturopathy, was earlier under the
Ministry of Health and Family Welfare and 1s now under the Mimistry of AYUSH. Since
1989, India amalgamated Yoga with Naturopathy to develop a perfect blend of drugless,

mind-body medicine and proven lifestyle intervention ...
THE VICE-CHAIRMAN (PROF. M.V. RAJEEY GOWDA): Please conclude.

DR. BANDA PRAKASH: ...by developing the medical education system through
the first two colleges, which have been grown to 44 colleges in Yoga and Naturopathy.
Our country propagates Yoga the most. It seems that our hon. Prime Minister is an
international brand ambassador for Yoga. So, why 1s the Government excluding Yoga
and Naturopathy from this Bill? 1 request the hon. Minister to answer this. At the
same time, so many people in the rural areas, without any degree, without any
qualification, are practising Yoga, Naturopathy and AYUSH medicine. A number of
times, the people affected with Jaundice take medicinal leaves from the rural areas.
Even there are so many doctors, bonesetters and others, who resolve all their medical

problems. I request that any training for three-four months should be given to them
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by doctors, RMP or PMP, and trained in this medicine and be given some certificate

programme 1n that course.

THE VICE CHAIRMAN (PROF. M. V. RAJEEV GOWDA): Shri Somaprasad.

.. (Interruptions) ... Time is over. .. (Inferruptions)..

DR. BANDA PRAKASH: Sir, last point.... (Inferruptions)... Sir, my last point.
.. (Interruptions)...

THE VICE-CHAIRMAN (PROF. MV RAJEEV GOWDA): Shri Somaprasad, please
speak. ... (Interruptions)... Not going on record. Shri Somaprasad, please continue. Your

clock 1s ticking.

SHRI K. SOMAPRASAD (Kerala): Sir, the modern medicine and the system of
Indian medicine, especially, Ayurveda are two different streams of knowledge. Ayurveda
is the oldest and comprehensive system of medicine being practised in India since
ages. India has a very long history and a strong base of traditional medicine like
Ayurveda. The strength of Avurveda and other Indian system of medicine lies in their
three-fold holistic approach of prevention of diseases, promotion of health and care
of disease. Ayurveda could make a sufficient impact in the context of preventive
medicine. Ayurveda gives utmost importance to the patient’s safety during the
treatment through rational use of medicines. Hopefully, even though it is not suflicient,
in recent period, there are several research activities which are going on in the Indian
system of medicines. But, the existing laws related to the various aspects of Indian
system of medicine are not sufficient to meet various challenges that are being faced
now. It is true that it is high time to enact a comprehensive law covering each and
every aspect of education, research, practice, production of medicine, medical ethics,
etc. The new legislation which we are enacting now 1s not comprehensive. But, it
touches major issues related to Indian system of medicine. When we think about Indian
system of medicine, we should not forget Naturopathy and Yoga. The Bill 1s silent
about Naturopathy and Yoga. Yoga and Naturopathy are part and parcel of Indian
system of medicine. Their demand is that these branches should be included in this
Bill. Tt 1s their longstanding demand. That is a genuine demand. 1 would like to know
about the intention of the Government. At present, in India, there are eight lakh

medical practitioners who are working. Out of it, 55 per cent are ayurvedic doctors.

*Not recorded.
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484 ISM colleges are spread across the 26 States in our country. The ayurvedic doctors
are doing a commendable job in providing first line of treatment, especially, in rural
areas. It 1s good that adequate representation has been given to them in this Bill
But, when we go through the Clauses, still there are certain defects which should
be removed. Sub-Clause (7) of Clause 6 says, “The Chairperson or a Member, ceasing
to hold office as such, shall not accept, for a period of two years from the date of
demitting such office, any employment, in any capacity, including a consultant or an
expert in any private medical institution of Indian system of medicine.” ...(Time bell
ring)... Sir, I need one more minute. The next sub-Clause 8 says, “Nothing in sub-
section 7 shall prevent the Central Government from permitting the Chairperson or
a Member to accept any employment in any capacity, including as a consultant or
an experl, in any private medical institution.” When sub-Clause (8) is in operation,
then, what 1s the use of sub-Clause (7)? Knowingly, the Government is permitting
malpractices and corruption. The gates are widely opened. The Chairman and members,
all of them are nominated and they are all good boys of the Government. There will
be no hurdle to get permission from the Central Government. What will be the net
result? There 1s every chance for members to become the representatives of private
medical colleges. There is every possibility not only for corruption but also for
favouritism. Sir, like that... ...(Time bell rings)... there is another sub-Clause. Sir, T need
one more minute. The duties of the Medical Assessment and Rating Board 1s explained
in Clause 28. One of the major duties is to carry out inspections of medical institutions
for assessing and rating such institutions in accordance with the regulations made
under this Act. Who will conduct this assessment? As per the proviso, for and on
behalf of the Autonomous Board, some private agency, a third party will do this job.
The nspection and assessment will be outsourced. What would be the final outcome?
We have the bitter experience of Indian Medical Council. If this duty is outsourced,
the malpractice and bribery would become part and parcel of the assessment. I strongly

oppose this proviso. It should be deleted.

SHRI P WILSON (Tamil Nadu): Mr. Vice Chairman, Sir, DMK 1is opposing this
Bill and requesting to send this Bill to a Select Committee. Sir, both the Bills are
verbatim-same and are a mirror image. Sir, | find serious infirmities in this Bill. Clause

3 of the Bill takes away the participation of the professionals through Councils and
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whoever was there in the decision-making process in the earlier Acts. Earlier, about
40 per cent of the professionals were there in the Council. Now this Council is renamed
as a Commission. Now, it is going to be manned by the bureaucrats. The professionals
who have put their heart, soul and life in fifty years of this Council, are now going
to be hijacked by the bureaucrats. The professionals are going to be miniscule in
number. The bureaucrats are going to kill the democratic system of professionals
manning their own body. Sir, these bureaucrats, who are going to be the outsiders,
can they man this professional body? So, we would request the Minister to please
restore the Council with elected professionals, and let the professionals to man this
Council. Sir, the new Bill tries to divide the society. Sir, Clause 4 (4)(a) and Clause
5 (1)(d) are trving to create a barrier among the persons who are going to be selected
as a part-time professors as well as in the Select Committee. The persons who know
Sanskrit language only for part-time professors and to be in Selection Committee, are
going to be selected. Sir, why language is a barrier there? If so, why don’t vou make
Tamil as one of the languages? Now, we are putting a person knowing Sanskrit in
high pedestal to be selected than the persons knowing other languages. Therefore,
Sir, this Clause 4 (4)(a) and Clause 5 {1)(d) are highly discrimmatory, violative of Article
14 and violative of Article 16 of the Constitution. Sir, equality before law should be
applied and equal opportunity should be given to all of them, that is what Article
16 says. Now, I do not know as to why you include Sansknt language as a qualification
to the post of part-time lecture and member of Select Committee. Therefore, there is
a discimination between the person who knows Sanskrit language and who do not
know Sanskrit. Sir, Siddha is a unique system of medicine in Tamil Nadu. It can be
traced back to the Siddhar period. The Siddhas have written this in Tamil language.
So, why did you leave Tamil language while selecting persons who are well familiar
with Siddha? Sir, one more important thing 1s that the Bill tries to discriminate Yoga
and Naturopathy. Sir, our former Prime Minister, Shri Atal Bihari Vajpayee, he {loated
AYUSH and he recognized Naturopathy and Yoga as one of the systems of medicine.
It was there for about seventy years. Now, fifteen States in India regulate Yoga and
Naturopathy through their executive orders. When the draft Bill was introduced by
the NITI Aayog, it has clearly recommended for Yoga and Naturopathy. Now, when
the Bill is introduced Yoga and Naturopathy are deleted. Sir, the Standing Committee
recommended for inclusion of Yoga and Naturopathy. Yoga 1s taken to the whole world,

as my previous speaker said, by the Prime Minister. Why are you forgetting Yoga
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and Naturopathy? In Naturopathy, vou can see natural way of healing. Yoga therapy,
acupuncture, acupressure, magnetic therapy, mud therapy and hydro therapy, these
all are the methods of curing the disease. ...(Time bell rings)... Now, you want to leave
Yoga and Naturopathy. Sir, 1 would say that nearly 1,000 professionals are there,
42 colleges are there in India and ten colleges are there in Tamil Nadu imparting

education on Yoga and Naturcpathy.

Why do you have this NEET and NEXT examinations, and, NEET again, in the
Post graduate course also? Sir, a uniform system of school education is not available
throughout India. Every State has got their own system of education. Therefore, where
is the question of having a level-playing field? This common NEET examination is
going to cause a disaster. It has already caused disaster so far as the MBBS admission
is concerned. Sir, I would say this common NEET is not at all required because each
State has their own system of education. Sir, so far as the NEXT examination is
concerned, why do you have another final examination when they have already passed
the final exams, when the university has conducted the examination and given a
degree? Why do you have another examination again in the form of NEXT? Sir, so
far as the Post Graduate admission 1s concerned, you have the marks, vou have the
grades, why do you have another examination for Post Graduation? Therefore, Sir,
I would request that let the 2 bills be sent to a Select Committee. You are trying to
divide the people using language and caste. Please do not do it. Thank you, Sir.

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Thank you Mr. Vice Chairman,
Sir, for giving me this opportumity. This Bill would bring two important reforms. Firstly,
it enables transparency and accountability and secondly it creates further trust on
the Indian Medical Sciences. Sir, this Bill, if adopted, would establish two National
Commissions, and these two Commissions, to promote the availability of affordable
healthcare services and to streamline the functions related to academic standards,
evaluation, assessment, and accreditation of educational institutions. Therefore, it 1s
very important, and I, on behalf of my Party, stand to support this Bill. Sir, this Bill
addresses two bottlenecks in the functioning of the present Council. This Bill also
addresses the 1ssue of supply of doctors as it promotes equity by ensuring adequate
supply of quality medical professionals, and secondly, enforces high ethical standards.

Sir, I have a few suggestions to be made to the hon. Minister. Many Members in
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the House, particularly from the Opposition side, have raised the issue of non
inclusion of Yoga and Naturopathy, and, in fact, 115th Report of the Departmental-
related Parliamentary Standing Committee on Health and Family Welfare has specifically
stated that these two are important, and they are to be included in this Bill. However,
they are excluded. It is very unfortunate, and I request the hon. Minister to include
these two also in the Bill. Sir, if Yoga and Naturopathy are left unregulated, then, the
system of medicine cannot have uniform professional standards and accreditation
process. Therefore, posing an impediment is not at par with the other Indian Systems,

such as Ayurveda, Homoeopathy, and Unani, Sir.

Sir, I draw your attention to Clause 11, Sub-Clause 2(C) of the NCISM Bill which
says, ‘This may result in disproportionate representation of various branches, what
have been referred to in the Bill.” Sir, therefore, instead of State-wise representation,
the State-wise representation may be converted into subject-wise representation from
each of the State so that each branch of medicine is proportionately represented from

that State or Union Territory.

Lastly, there is a need to address quackery most effectively. I draw your attention
to Clause 33, Sub Clause 1 of NCISM which dilutes the entire system that is being
created. Your attention is drawn to Clause 33. T am reading in verbatim. “No person,
other than a person, who 1s enrolled in the State Register or the National Register,
as the case may be, shall practice.”” Now, there is a proviso to that. In the proviso,
it 1s stated: * Provided that the Commission may permit a qualified person to practice
in Indian System of Medicine without qualifying the National Exit Test, in such
circumstances, for such period, as may be specified by Regulations.” This dilutes the
very objective of the provision. I, therefore, draw the attention of the hon. Minister

to plug this loophole and we stand to support this Bill. Thank vou very much.
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SHRI OSCAR FERNANDES (Kamataka): Mr. Vice-Chairman, Sir, 1 stand in support
of these Bills. However, I have received a number of representations from people in
the field of Naturopathy and Yoga saying that they have been left out from the purview
of the National Commission for Indian System of Medicine Bill, 2019. Ram Gopalji had
mentioned that the Standing Committee on Health and Family Welfare recommended
that Naturopathy and Yoga also be included in this Bill. T would like to urge the hon
Minister either to amend this Bill or give an assurance to this House that he would

bring a separate legislation to cover Yoga and Naturopathy.

We are aware that in a number of States — as many as fifteen States — more
than 40 nstitutions are teaching Yoga and Naturopathy. Now, we are talking of reaching
out to every citizen 1n this country to provide him medical care. Our own Indian
System of Medicine will provide a lot of relief even before going to a doctor. As a
village boy — I had been a farmer — working in a village, I had an opportunity to
look at various herbs. My esteemed friend, Mr. Jairam Ramesh, pulls my leg when

I talk of gomutra. 1 had been to an ashram near Meerut and it was late in the night



544 Government [RATYA SABHA] Bills

3.00 p.:m.

[Shri Oscar Fernandes]

when I reached there. 1 talked to swamiji there. And, T had to reach back to Meerut
and I did not know the route. So, swamyji was kind enough to lend his driver to
show me the path. As I was discussing with the driver, I asked him, *“Why are you
here?” He said, “Sir, [ had cancer. | was suffering from serious cancer. There was no
treatment which could cure me. Ultimately, I came to this ashram. In this ashram, [
got relief from gomutra and my cancer was cured. And, I have decided to serve this
ashram for the rest of my life and will not take up any job, because this ashram has

given me a new lease of life”’

Let me explain one more experience of mine. I said that I was in a village doing
cultivation. When 1 got elected to Parliament, 1 had to choose either to work in
Parliament or to be a farmer And, I had no option but to give up farming. When
I had given up farming, I had a severe pain in knee joint. When I went to get it
examined, a doctor told me, “You need replacement of your knee joints.” I said, ‘Doctor,
short of this, tell me anything, I will do. But, I cannot go for knee replacement.” Then
he said, ‘You strengthen your muscles.” [ said, ‘Okay.” I was not able to climb the
stairs. [ started Vajrasan and practicing Yoga. Today, [ am able to boldly tell you that
I could do even wrestling without any difficulty. When hon. Prime Minister, Shri
Vajpayee, had a knee surgery, I thought if I had known it earlier, I would have definitely
gone to Pradhan Mantriji and asked him to follow Vajrasan and he could have been
cured without difficulty. Doctors told me that there is no question of recovery of pain
there, it 1s wom out and it cannot be cured. But, with Vajrasan, today, my knee joints

have been cured.

Sir, I had an opportunity to visit the USA a decade ago. 1 had a chance of

interacting with several Indians over there.

I met a very elderly person. On meeting him, I wished him. He asked, "B-i{&H
Sit, aarsy & W 99 fdae! €2 1 got surprised. T said, Sir, "H el & Wepar g
8 gadl ¥ b sruel 39 70 Hid g 1" 34 $El, 9=l Then, I asked him, "<
80 ®lel &7 S8 ®®l, <EIl" Then, I said, "8¢, # &l s @b g1 smy €
qal STl S PEl, W 9E 104 Wel ¥ AT BT fR oo o dd €2
IR dEl, "H AN @l & I teach Yoga; I practise Yoga.” And, at the age of
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104 years, he was able to move like a young man! Yoga is our wealth. If you practise
Yoga, maybe our budget on health care may be reduced by more than fifty per cent.
It’s a way of life. Coming to Naturopathy, my own wife goes to a Naturopathy centre
in my district Darmasthala. She regularly goes there twice a year for 10 to 20 days
and practices naturopathy. [ have been to that centre. There is a beautiful naturopathy
college. A number of children are being educated to be doctors and they, in turn,
go for teaching Yoga and Naturopathy. A number of Members have spoken today
on Naturopathy and Yoga. And, this is a must. In my own home, my maid had abscess.
She was suffering and cryving like anything. Though she was taking medicine, but
that was not effective. So, I just asked her, "ii$l gedl o @l and apply it with coconut
oil. SR aMU! o1 Refls fAerm I After three days, I asked her, “Did you go for
operation?” I forgot to tell here that doctors had advised her for operation. She said,
"8I, AT g9 WeH 81 I 21" So, nothing, but turmeric and coconut cil provided
her relief. There are so many instances. One day, I was planning to come to Delhi.
{Time-Bell-rings) On the way, [ met a worker. He told me that he was going to Manipal
Hospital. T asked him why he was going there. He told me that his leg was going
to be amputated. I asked him when it was going to be amputated. He said, “After
a week.” 1 said, “This way, your situation will deteriorate. What you are going to
do?” He said, “T don’t know, Sir, what to do.” Then, [ said, You take sadabahar, you
will get some reliel.” He agreed to that. When [ retumned after the Parliament Session
was over, I had a chance to meet him. I asked, “What happened, amputation T&l g31?"
He said, "0¥) M) we €1 18 £1" He got cured with an ordinary life of sadabhar.
He was saved of amputation! T can narrate the experiences of my whole life. But, T
think, I don’t have enough time as you have already rung the Bell. So, T would like
to put an end to my speech here. I request the hon. Minister to kindly consider about

Ayurveda and Yoga. Thank you very much.

SHRI BINOY VISWAM (Kerala): Sir, these two Bills are positive steps, provided
the Government considers the positive aspect of the Bills and the possibilities of these.
And, those possibilities are to make those two, three, four, or, five areas of medical
system foolproof. There, at present, quacks are ruling, bribes are ruling, and money
1s the practice, corruption is rampant. Corruption was very rampant. For a change,
if the Government uses these Bills, it is positive. In that way, one will welcome that.
But, the Indian system of medicines, mainly Ayurveda and Yoga itself, all of them

have positive roots and they are scientific also. Forgetting science completely and
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going behind superstitions will not help any system of medicine. An argument 1s now
prevailing in the country that for everything including corona or cancer, cow dung
or cow urine is the panacea. It is nothing but superstition, blindness and absolute
disregard for science. Treat the medical systems of India as a scientific one, not as
a primitive one and not as a matter to be considered only with the eyes of
superstitions. There are tendencies in the country including from those of the
Government to treat all these systems as part of the superstitions. This 1s my first
point. So, if the Government takes the positive possibility and prospects of these Bills,
it is good for the country. Naturopathy is also a part of the Indian system of medicines,
but that is forgotten by the Governments. Please take ample consideration to also
include the concerns of Naturopathy in the parameters of these Bills. When this
becomes an Act, that is a must. It would also have its curative significance and impact
on the country. That is also very important. While choosing the members to the
commission, what should be the criterion? The criteria, of course, should not be money.
It should not be political influence also. In the past, it was like that, either money
or political clouts, or nearness to the people at power. That was the criterion. That
has to be changed. Their knowledge in the subjects, their practice and the history
of their practice should be taken into account. Such kind of people who are really
meant for these treatments and its education and propagation, they should be
considered for the commission membership. In a way, Rajya Sabha itself is becoming
a place for people who are saying ves to the Governments; we are seeing it. Till the
last six months back, a scar on the face of the Judiciary was such kind of nominations.
But, now, all of a sudden, such kind of people are coming in as nominated and well
dignified and bona fide Members. That should not be the practice. The Government
may have some interest of politics and may have some friends. They may have
something to do for them, for their service for the cause of the Government. But any
commission, any committee, any membership of Rajya Sabha or Lok Sabha, anywhere
it is, should not be the place for recruiting and pushing in such kind of people. While
we make the suggestion for the commission membership, please see that only one
thing should be considered, that is, their knowledge of subjects, expertise, experience
and their scientific approach to the i1ssues. Then only this commission can be of use

for the country and for the people. With these words, I support the Bill. Thank you.
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SHRIMATT VANDANA CHAVAN (Maharashtra): Mr. Vice-Chairman, Sir, at the
outset, let me say that it was wonderful to hear the personal experience of Oscar
Fernandesyi. 1 am sure it is the use and practice of all the Indian systems of medicine
that has brought him back hale and hearty to the House. Touch wood and wish him
the best of health. Sir, [ stand here to support the National Commission for the Indian
Systems of Medicine Bill and the National Commission for Homoeopathy Bill, which
repeals the earlier Acts. The objectives are certainly laudable because it tries to
streamline the streams of Indian Systems of Medicine and Homoeopathy. It ensures
availability of adequate and high quality of medical professionals, the adoption of latest
research work, periodic assessment of nstitutes and an effective grievance redressal
mechanism, which is absolutely important, and, probably, was lacking in the earlier
Bills. There have been some lacunae which have been pointed out by my colleagues
earlier, 1 will not point out to that because of the paucity of time. 1 will only seek
one clarification under each Bill. Sir, the first one is that the Bill, that is, the National
Commission for Indian System of Medicine surprisingly does not include Yoga and
Naturopathy, which a lot of my colleagues have already said, within its ambit. Sir,
there have been demands for including Yoga and Naturopathy from several quarters.
We fail to understand why it has not happened. In fact, the Department-related
Parliamentary Standing Committee on Health and Family Welfare noted in its Report
and 1t specially says that both systems have been excluded without sufficient reason.
There are Paras in the Report 415.6, 4.15.7, 4158, and [ summarize what it says, “Yoga
1s now practised world-wide.” Thanks to our hon. Prime Minister that it has been
acclaimed all over the world, all along the globe. Tt is considered as a panacea for
a meaningful life and living. Sir, without any regulatory measures, poor-standard
institutes run by unqualified practitioners will remain unchecked, and, therefore, there
was absolute necessity that Yoga and Naturopathy should have been included in this
Bill

Sir, secondly, under the National Commission for Homoeopathy Bill, T seek
clarification even on this point. Sir, Clause 52 of the Bill says, “Every State Government,
may, for the purpose of addressing and promoting healthcare in rural areas take
necessary measures to enhance the capacity of healthcare professionals.” Sir, this
provision is insufficient to address a very, very long pending demand that the Ayush
practitioners should be integrated with the mainstream. Sir, here we see that considering

the large portion of Indian population which lacks healthcare services due to acute
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shortage of MBBS doctors, considering that the National Health Policy of 2017,
National AYUSH Policy and many Government Committees have recommended that
the need of modern medicine, training and allowing them to practice modern medicine
should be extended to the AYUSH doctors or Ayush practitioners which is to the
tune of 7.70,000, this will take care of the shortage of healthcare human resources.
Sir, this was absolutely a golden opportunity to give access to the AYUSH
practitioners, maybe, in a limited way, to be included under Clause 52 with a specific
recommendation. Though it has not been done here, I suggest to the Government
that it should be included in the Rules so as to make it easier for the AYUSH
practitioners to reach out to all those people in the rural areas and the poor population

of our country to receive healthcare services. Thank you, Sir

PROF. MANOT KUMAR JHA (Bihar): Thank you, hon. Vice-Chairman, Sir, for giving
me the opportunity.

My first request, through you, to the hon. Minister Sahib 1s, if you look at both
the Bills and also recall the NMC Act, which was passed in the last Session, verbatim,
the back-side of the Bills matches. 1 think, it is a very poor ‘copy and paste’ job.
I urge this, T feel bad. It is not your fault but the team which works with you has

to take these issues into cognizance. This 1s number one.

Number two, Sir, I want to make my complaint very clear. €1 W&l 89 &b Hi¥
Tl T H| R A UEH S B 9, A oremarer [He #1 wRewd el offl i
wgil & T 5w ufhar ofiw ugfa @1 & i e =Ryl bel bl W9 gl
e | L G 1 1 L i Rl B S L D B s | O i D | T R
el A A ol dl Al 2ger siofie el @l i @1 i A7 ol &)
LB IR C I N 54 B A C O 1 Gl R L I G A R I E |
& aRa 4 Py ddv B

qelad, TAR HIFRR Rl 9 IMm e Ied St Jel 8% g €1 9 Rk
el 9 & A€l detd, " Rge Wl W el & € gerd | snual wAdl @)
3 9 bl e Fiell off Afba e S il @efeIR fhar? sHBT PIS rationale
TE T STEe @ el e € 99 RfdEaesi o 99E 4 T oW b SR
&, H el wHsan T bRl 9 Wl "8 adEnd © oAr justify [T S owewdr &1
¥ strength of members in Search Committee &1 &1d &1 § Rrb gan wa- gl
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5 oy el T A ©f | Yoga and Naturopathy & &R H THM @l o HEl
gl A bl e el § Rk gdd esdn g e osuel A dedl wg
TN A yeE #@E Sff e At oreel 9 e, sufel eHRT Al @l 9t @
WA Y AT 3R Yoga and Naturopathy 1 $H SRR # o oSVl Clauses
6, 7 and 6(vii) regarding Government’s position that permission of the Central

Government, Chairperson and members consultant &1 FH & Hdd © |
[SUETTeEET (SRl He®el WaH) Yo7 g5)

W, AW TE discretion 39 MY A IRY| UH W ol MU AWl B privatize
B W B AR gl R ARl ded § b wrl wldddi snu €1 & oue €l oaw
discretion biased & 3R $¥M favouratism BT g ol &1 AR W= #eled H S
g f Wt g ool W oredt wET ennill

Sir, ‘Board of Research’, Clause 18 % 1 SRR multi-disciplinary research promote
BId, oMo g8 A1 €T a1l Talking about the NCISM, the Ministry has also not
accepted, the recommendation of the Committee regarding the constitution of an
appellate tribunal. €3, a8 RN Ma § A geng 1dr &1 98 "men < A
B B A" Uh cooperative federalism, forE® 81 IEN gl hed 8 39 TRy
| o Sfem w8l & ol A s 8 63 Q%EFI @& HIJ Wil separation of powers
€ e 9ud weW A 1 S TED ¥

A, H gl 57(3) WOH BEM U Al 991 €] SRR BT e 9gd HAge
€, PIEYM Wel VE ¥ AR gEdl R® U Al dl AGRAT O awivd av 0w
R I S a1 o B 221 O 1 ot e Lol o 7 At Ml 31 s L O 0 A e
wEl M w1 ot BT NS Y, IRl I Wag | wEE = ARl endel S
TN Y AET SN

AR SuEEEE weled, § b e o ol steitell ad 4 eadl @l
S T recommendation #ff, for three Members of Parliament, I think you should readily
take that into account. This 1s another suggestion of mine. Sir, talking about NCISM,
regarding the regulation of paramedical courses, S¥H H1 ol gufl FAg H AL
ar &l w1 "R A weigE, A HR ygnd, S g anud |Ee v 8§ 3l
AR Ae ey el & 1 0 gd W & w0 4l € 0 g9 e & ous A
g, ofd g At =S amEftoryl TRl el =Ryl Wed 6 ® i w1 o fer
21 A ub WF A opll wel B orydde wiffe vl €l A gd 9 usd &
o §1 ] ) sRon 959 Wi @ R ) oud use @ v € e e e
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ST b U@l §, SEH bW U B oRiddg @l el UM qel A gl e
HE BT IAUA G THE Pl G AW W qEE, T srela el off $%
Pema o SR H wEEE g oA & fe snost dewl] Sk foe 89 ueel wel
€ g€ dawls $1 A0l H o vEl €, sl 9 9] HY STl SUHWEE "eledl,
S E i B o 2 B s R s B2 Ol s L) e i G A s e |

ft aroe RigRl (ST U<w): STAWREAE HEIGAT, STUSl dEd-95d gae | HH9a
F T AW ESU & Ul wew 7 s Ml € W@l 31w R € sufeg
Aol g1 wweld &b fg wel g1 g1 fAed, g Well H W dR 9 Sl The
National Commission for Indian Systems of Medicine Bill ¥, $9 W wI&T SiN f&an
T ¥ SHB! AR 99 §8 & dFad & The National Commission for Homoeopathy
Bill, wafes gdt givan # sentefl gl Tl faen v ol wed wrnen swm i org
oTll ¥1 A SN e fe ¥ gaio 6 G el o1 e e g1 i
aHl Wl & oAran @ o wRdl Fiecar Ren ugla & U @, Alsed didbed
§ AR g ORI U oS ol @RS ueq € 9 ‘Ml 9d [ SR PR &
forg SwEmfl €

AR SuEAEAE HElQ ], H A ofF Al eredl § (b srend! & 72 ad did
Tq § AP T oS 9% Sseguddl] & AMEs & R fafeere TET s o
g ol o <red dar €T B Uy §1 9Rd H SsIuesil & WHE b AER
1,000 BT ST W U FOPIE P SRavd BT €, OGS Ehihd AE
& [ g Qg ol Al g8 &9 Wb dd uged 9 @i g 81 ereudredl § o
arell ol arg+, wdleT @t gedl dven s 9 @ uEiftig el ®1 e ave d
SRl B FH ¥ q€l @R W% R W A B 9w, d S "l sosft
AN aHM Hewl A1 U8 9Kkl el T Yogic Science 3fI¥ Naturopathy @l ¥ [da
¥ eniter €T A T €1 g9 el H Yogic Science 3R Naturopathy 1 2liHet
q BRI S AN DB GO bRl ¥ qY qw H el | wend € e i
S B, e e o) wEl |l 8] S <9AwEa Wl vM el gigd disd
o iRk F of 39 99 STET e o, 3R CCIM 3t B "l WA SR
NaturopathyfﬁEﬁl:fﬁwfiﬂﬁﬁwuﬂﬂﬂa?ﬁﬂfwaﬂ%lar?T
i 45 Afedwel diels 15 Wi 1 MD. & courses 3i1® Under-graduation & courses
gl T ©1 6 HEH Piell W €, ol b IWBR F oplF Wl W ¥ R
) 911 8 Naturopathy & @lFli &) Af&del diclsl &l ®IUT 3 I Hdare
@1 A Ty 3= W pass out g, 45 WHiels55 IRl &1 academic 3TR Udh Hidl




Government [18 March, 2020] Bills 551

F1 internship F & 96 OF 9 AR FFen], A 59 SEEd H I E? SRR
I91 Af™ T €7 S Indian medicine systems € %! National Commission Bill
H oA e TET R TR ¥ U @, S RifeRe € 9 onfieR R oAm W
RS L e BT s T 1 < e s | Y | R | L W23 M S e
E2 5L 23 M O 1 B e R S A B A R o M 21 M |

s a4 W0 gl 9 S wed &S & ol 9% Exit Bxam @1 &1 NMC
ﬁﬂﬂmwa?ﬁﬁﬁﬁﬂevﬁ?StandingCommitteeqTﬂ?gﬂa?EIﬁﬁSTﬁ
g off oW g W oedl gg offl H AEAR wHAl S W "gE S @med §
d 30 IR H S ¢ fF final year § 911 Exit Exam TP, MR sedl 39H
Rl FET BT OE, Ol 99 g H1 W™ R EMT? R 9N GERT exam F
permission e @ X ¥ @8 10+2 & standard W IT S AT SHaamad HM?
LEIE G

cudl 9id ug ¥ b g f8ell & oM &b Wi qHH uigde Afee bl @l
Wﬁ@?mregulmeﬂﬂﬁéﬁ%ﬁsﬂﬁmﬂﬂﬂﬁﬁlwﬁﬁﬁ
M mgdc AfSHe Pl Bl permission <, SC, ST 3R OBC & @i I reservation
S [ €l 2014 # oW | AT WER &l € 99 U oAb AN db AT G
Q9 A privatizationflﬁ qd8d g9 U9 W oggl ¥l Y privatization?ﬁ hd ol
e & ofhd privatization FX1 & TG S IWGRT ARl off BFH SC, ST 3R
OBC & reservations Bl 21, d &cd o & &1 Te-Hc dietoll H w1 backlog
o gl & AMebd e @ AR AT & Medel Bidwt @ AR dveitie
F HiEHd Plelol &, A BT AW & 8l SN @S & HEHA Bl ¥, ITH
Sl ST, ST 3R OBC @l backlog & @1 AR #:l il 39 9o # a8 <dm
®1 Ppul A b a8 backlog W1 SMYM A1 & dh W SIEM?

gl genal & wrr oradl Wi wAnd bdl g1 e |

sft efler AR Tar R IorET e, fdoell) SUwHREgE Heledl, National
Commission for Indian System of Medicine Bill, 2019 Central Council of Indian Medicine
®l dgerl & [y g 81 fdeel), sRan, edibig anfe gw vl & sigw gy
& siged sl Hl $8 allopathy @1 practice ®Id & | Indian Medical Association
A gdm BIE H S Nael® case file foban, g #ic d ol stay & 3R g9
g WXHRI F HE O d P &F O practice B Al Fhd & AR b Al
ﬁ%l@@ﬁmﬁﬁ?@ﬂmaﬁerﬁ stayﬂﬂ?@ﬂ%‘l 99 db T8 ol
SET ome, d aMYN ¥ SiFC¥ AT practice B! IeI | AT FH R F
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. gefien AR T

Clause 2(h) § URWIMG fF €, “Indian System of Medicine” means the Ashtang
Ayurveda, Unani, Siddha and Sowa-Rigpa Systems of Medicine whether supplemented
or not by such modern advances as the Commission may, in consultation with the
Central Government, declare by notification from time to time.” SHY I8 Foll TRl
§ 7 97 Sfaed &1 w1 B § 9§ N dmdl § TREGR dl AT i
GellfR &3l =mfey, ®ild g9R Q¥ & 3igY Ub 9 Uh d@he U gollsl bl ugla
F1 ¥ ugld Bl o |eIE fer =Ry 3R v ugla & Sieed @l 9l o
T e ARyl e TR 9% W HHIEH! Tl Sieed sTRde & sieed
®l ded & [ A siensy Siaed €1 Wd 98 swdl Ughy, dsued bl B de,
¥ o ot U wXen & 1 SEd AT 59 UBR B 9 Fedl Hoepd STUd
Gl w1 A ol wwer A g B d AE @ ol Qb s 9w g Sfaed
& © e R e 61 & o R IS @ Wl 9 Sliesiy dEe @ SRR
J femn S # s ¥E fded el dmedl g

welqd, gl H Ub AI1d el dwdl § [ gH N b oA b He-dedil
| & IJHR ST P UF ATHT €O, 12 HER EF, 16 part time members B
AN g1 |l WY bl URd HIBR appoint T $HE delfd 11 (C) T Uh Advisory
Council EFfl, fo9d 59 9IS & 94t 9= 9o &M, 91 €1 8% 359 Ud Union
Territory @1 Yeh-Uh AieFT €Y S9d ernl =il & i agl o gl g8 wwar
ot AP Union Territories & S @I WRA IRBR appoint BT TRT AR
¥l weled 9 Mded € & facell ¥9d B Union Territories & 3@ g1 §8 RN
g g8l 9 Yb-uh UM Advisory Council & sigy o &fifwg, aifs 991 Ui &)
A1 7E ol % RgEM $ S1 medicine system &, S 3Gy Felle o7l H AN
QﬁWW%IWWWWWWHﬁmatChﬁ,ﬁﬁ
wherl 8 b aw Sfad <=l g

weled, § anmud wregd A Wil e welew 9 ud fded s deel wred
g [ gl [ &) Sigedl & grama & AU usel 311U National Eligibility Test
I ¥l 9= P 59 PRI H SINEel o 3 Ugel National Eligibility Test <+ TSl
¥, Y Ui 9l 9% 9% MBBS &9, e 9/ 9l § Post Graduation @1 Uglg
gl @, SEd 91 ISl National Exit Test @1 US| A&l & dl «rd
T H alt ¥ Afffd SO% S19 AU $ed § 6 TR 98 Sl 6 o golld
febH] wicltsl 4 ydigede =Edl &, d $H®! Y& National Teaching Eligibility Test
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A ST TSI TF AN @ oW R wfm @ wnl Sfees aifva aw fa
AR Rt &1 ATRETA S T H1 ARBR o &=, @ SifeE F T sy IHh]
™ P WK & Fhd & oAb ASH Plelol H TgM & [0 SHP e o
Y U C¥C o US| S SEY A WS §9 P b ey o fag, g1l
I o df @ fay R 38 AR O $ Aradl SO W AEl g ARyl

SHd AR S WY w9l wRREl 9 b, § g Fdgd |l de g
SUd Sfay 3My AT o ARl @ W T o, e ul g § us s
Haw Y| HfF ¥ & % sfeY 'H URT gFRN @ oileIim #w W ¥ sy
A AR AeRieft w1 At sHE ofew ARyl SN ardt o A 9 o ReRc
@1, H A Fe wredl g i B | A srerser §igd a9 gl € 9 ey
B 11 5 e e B 2 S g I e ) B 2 R Y ESr e B | e |
YN BT (F gga Hedqul e ugfa eWR e § Y€l ¥ 99 W€kl T
Ter =18yl RN & [dsafdernerdi o @i &3 § I EhRl B 0l g
HEA A ANRY, s A 3wl urele Ffben ugla 9 @il #1 e el
Hb 3N Q¥ RgEdM b diEY Wkl gelldl Qudl edl Hb | fRgiE b s
Wl T @fdd RN b ouran 9 gelld dvdidl @1 Yelliie Slaed @ idi
A um | W ogaed & e vid & e dd geillell @1 genst Suds el 8
Uil ¥ Y W Sfaed @ a9y wu 8 gH el & iRyl

Th qd H SR PEdl Aedl §1 U0 dg SR A E, SN feeN dR W
RN ®, MRl sare el ibem ugfa § dwa € =T g ama et
). H TP e @1 W R ol gEl § o € URaR B UF Aeed B
Bl Sl Aed] €1 AW 42 oW HId-3S "l bl oI, dd i U Yellifie
gifed &1 SHYel Adedl WUl 9W wHY 3Ed N W gd gl @ ag el
b bl b1 urll therdr w1, I geRl Bl 81 Srdl ofll W owR SiHeR . el
Slaed A dgl b iy avd gHad] G R | A Faler) gl Afva s
Wy ol Biell Sidew o1, 99 g el 6 e 9” gl (Bl e sidey
A Al Ha® oF MYl SRF EHIURRE Sfey ¥ ware df iR Rk dF e
F qas b g€ W ¢ F IR B AR GRE S 8l T safaT TR A
T % W W o R tgi ® WA 99 O g8 RgwE # 59 ffeen
uglRi @ gdt ghrn & sigw weferd e el § Fde e g gy
Wel & sigy oy @w ey A9 &Y [ PR Cellide sy, gy & Siaed
Pl B A9 W AR B, d TRGPR FAF R bl PRAS B Bl UEH BY
A Tepell ol #d W Il SS9 wEl oY, o |
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LT GEN (DR)) DP VATS (RETD.) (Haryana): Hon Vice-Chairman, Sir, history of
medicine 1s as old as the march of mankind, and, Prime Minister, Narendra Bhai Modi’s
vision of a Healthy India, a Fit India lies through the integrated system of Indian

medicine and that vision leads to Sarve Santu Niramaya.

As far as structured courses and information is concerned, vedas are 5,000-years
old and Ayurveda is an up-veda of four vedas. There has been a lot of discussion
and controversy. 1 have been a senior health professional in Armed Forces, and, on
behalf of the modern medicine or Allopathic medicine, I do not disown my fathers
or forefathers, and, I claim it with pride that Allopathy is the daughter of Ayurveda.
One of the best medical colleges in the country, rather second best, the Armed Forces
Medical College, which I commanded ten years back, has its teaching complex named
after Sushruta complex, the biggest auditorium 1s Dhanvantri Auditorium and the statue
of Charak adorns the frontage of the college, though we give full respect to Pasteur,
Alexander and Lister also. If we disown our parentage, then, we are not worth it. What
an Allopathic Doctor looks through his eyes, as far as the present scenario is
concerned. In Armed Forces, we say, threat perception and force assessment. [ would
like to draw the attention of the House, through you, that India’s total population
as on today 1s 135 crore. Around 97 lakh people die annually in India from all causes,
and, it includes deaths in violence, road-accidents, cancer, life-style diseases and
infectious diseases. Around 2.5 crore children are bom annually, and, around 1.5 crore

population is added to Indian population every year.

Now, as per the latest information given by the Ministry of Health and Family
Welfare, there are more than 12 lakh Allopaths registered with the State Medical
Councils and the Medical Council of India. Out of them, 10 per cent are NRIs or belong
to Indian diaspora. Eighty per cent are available for work. There are approximately
eight lakh Indian medicine doctors and it includes doctors from Homoeopath, Ayurveda,
Unani, Siddha, Sowa Rigpa and all. Around two million nurses and 2.5 lakh dental

doctors are there.

A word was spoken about the ethics. Dr. Hanumanthaiah spoke about it. My view
15 that we are not competitors and we do not look down upon. In the present scenario,
we see that there is a threat of COVID-19 and it has been declared a pandemic. In
today’s newspaper, protocol for administering the allopathic medicine, that is,

antiretroviral medicine has been given and it said that it will be given only in high-
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risk cases, that is, to patients who are old, who are infirm, or patients with co-
morbidities. Under these situations, allopathy badly needs all the traditional medicines,
ayurveda and all alternative medicines, it starts from our kitchen Whether it is ginger
or whether it is tulsi or whether it is giloy or even Chyavanprash. I am thankful to
my friend, Dr. Anurag of Baidyanath, in the Lok Sabha, who supplied a bottle to us
two months back as a complement. Under these situations, if you are infected with
coronavirus, 50 per cent will not develop symptoms and next 23 per cent will be having
very mild symptoms. Now allopathy medicine is only to be administered in symptomatic
cases. But what about its prevention? Ayurveda says use amila, adarak, haldi, etc.
All these things are at least supportive food rich in Vitamin C. [ will say these are
complementary medicines to each other. They are not competitors to each other We
have to have a broader view. Certainly, I agree allopathy has galloped. And as far
as other systems of medicine are concerned, their financial viability without emergency
medicine may not be possible or feasible. Every speaker is saying that they are
practising allopathy and without allopathy their financial survival, I won’t say
‘impossible’ but certainly in this materialistic world it is not comfortable. Under these
situations, the National Medical Commission took note of it and it has been given
to the State Governments, because health 1s a State subject and State Governments
are at lhiberty to give them bridge courses. In Maharashtra, I was commanding the
Armed Forces Medical College where 1 stayed for 14 years in that complex and
avurvedic doctors are practising surgery, ophthalmic surgery and some of them are
doing excellently well because trainability 1s to everybody and knowledge is not one
individual’s domain. Tt can be leamnt anytime by anybody. Therefore, wheresoever there
1s a need we should give them a bridge course. In the National Medical Commission,
because there was a reaction from allopaths, we took the middle path and the middle
path 1s that we left it to the State Governments. If they feel so, they are welcome
to do that. Even in vour allopathic system, half of the practice of allopaths or I must
say 80 per cent of the medical practice is supported by nurses. There are B.Sc. and

M.Sc. nurses.

In all the systems of medicine, modemization 1s there. 1 want to draw the attention
of the House to it. Even mn the BAMS, in their initial basic sciences, they are taught
Gray’s anatomy, pharmacology and pathology. The basic sciences course is the same.
The duration of the course is the same. Entry point is again after 1042 with science

and the length of course is also the same. Under these situations, they are being
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given emergency medicine course. Not only that, even in some corporate hospitals
I have seen that house surgeon or residents are BAMS, and people are very happy
with them. Having worked there for five-six months or one-two years, they also deliver
I will say that it is not a clash of civilizations, but it is a confluence of civilizations
where one civilization is marching into another civilization. T won’t call it piggybacking,

but it is complementary.

On optimisation of specialists in Wellness Centres, ayurvedacharyas are posted
at the levels of Community Health Centres and District Hospitals also. There 1s this
issue of distribution of doctors, especially allopathic doctors, because the WHO
requirement is one doctor per thousand people. That only Armed Forces can afford.
Rest are not able to afford it because we post medical doctors by order and a doctor
does a longer tenure at Siachen Glacier than even any infantry soldier. Other than
those places, in a village of 10,000 population, even in my own village, doctor comes
only twice a week Medicine is not a part-time profession; it is a whole-time profession.
I am proud that there are, at least, 42 doctors in Parliament and some of them really

have a very objective view. ...(Time-bell rings)...

Madam, I am a soldier and I will stick to timing. I don’t know whether it is a
warning bell or an ending bell, but I will say that let us optimize our resources seeing
our threat perception. Let us come with each other, let us march with each other. In
the end, I will specify the need of this Bill. Again, [ will take it to the Armed Forces.
One thing is unity of command and another 1s multiplicity of command. A need for
the National Medical Commission was felt because the Medical Council of India was
an autonomous body and it became a State within State. Here, in these Councils also,
there is a mention of bottlenecks, delays, deliberate delays, etc. Under this, the
responsibility of delivery of comprehensive healthcare is of the Health Minister of
the State. Therefore, whosoever is responsible, there should be a umty of command
and unity of command will come through these National Commissions Bills. As far
as federation and democracy in the constitution of these Medical Commissions is
concerned, these are subjects of science. There are fixed syllabi; there are fixed
approaches. In the diagnosis of a disease, we don’t do hand-raising and we don’t
take a majority decision. It 1s a scientific decision. 1 support the Bill. It 1s a

comprehensive Bill. As far as Yoga and Naturopathy are concerned, yes, they are the
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sciences with slow action. A separate Bill can be brought forward for that. Hon Prime
Minister, Modiji, has popularized it all over the world and we will not lag behind.

Thank you very much.

SHRI JAIRAM RAMESH (Kamataka): Madam Vice-Chairman, [ am not romantic
on Indian systems of medicine like my senior colleague, Mr. Oscar Fermnandes, or my
friend, Dr. Sudhanshu Trivedi. But I am a believer in making the Indian system of
medicine a much stronger system anchored in science, research and, most importantly,
in written clinical documentation. I am well aware of the glorious traditions that the
Indian medicine has had and I think the challenge before us is to make the Indian
system of medicine an important element of our healthcare system based, as I said,
on research. In 2015, a Chinese woman scientist got the Nobel Prize for her work on
discovering a cure for malaria from Chinese systems of medicine and I see no reason
why in the next ten years, an Indian scientist cannot get the Nobel Prize in Physiology
and Medicine for discovering a cure for any of our ailments through the Indian
systems of medicine. So, I come to this subject with an open mind. I do not come
to this subject with a sense of awe or romance as far as the Indian system of medicine
1s concemed because I think we have to realize that science has moved on, research
has moved on and experimentation has moved on, and the basis of modern medicine
really is clinical documentation which has been the missing link in the Indian system

of medicine.

Now, [ want to have four very brief comments on the two Bills that we are passing.
The National Health Policy of 2017 talks of integrative healthcare. The Kasturirangan
Committee on the Draft Education Policy talks about medical pluralism. When 1 spoke
on the AYUSH Ministry a couple of months ago, I mysell advocated an integrated
system of medical education. Not a separate system of medical education but an
integrated system where you have core courses, where you have common foundation
courses and then you have specialization either in modern allopathy or in the Indian
system of medicine. Unfortunately, instead of integrating, we are now disintegrating,
We passed the National Medical Commission Bill last year. Today, we are passing
two Bills. One for Ayurveda and Unani and Siddha and another for Homeopathy and
soon, presumably, the Minister would come with another Bill for a National Commission
for Yoga and Naturopathy. Madam, instead of bringing them together, we are pulling

them apart. What India needs is an integrated education system for medicine. We need
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medical colleges giving education for the first two-and-a-half years in common courses,
in common foundation courses and, then, students opting to specialize either in Indian
svstems of medicine or Homeopathy or in modern Allopathy. So, I would request the
Govemment to please create a system which would bring all these different institutions
together. Maybe, now that you have different commissions, you need an apex super
commission to bring all these commissions together so that education in medicine is
imparted in an integrated manner. You can start in the All India Institute of Medical
Sciences. You can start in JIPMER, in Puducherry, in the institutions that are under
the control of the Central Government but [ do wish to reiterate that India’s healthcare
requires integrated medical education where Allopathy, Homeopathy, Ayvurveda, Unani,
tribal systems of medicine, all get integrated for the first two-and-a-half to three years,
and then specialization takes place. So, I request the hon. Minister to please give

thought to bringing an integrated structure and not this silos that we have created.

Second comment that 1 have, Madam Vice-Chairman, is this. Unfortunately, all the
great champions of federalism are not here. The Anna DMK 1s not here, the TRS 1s
not here, the BID is not here. .. (Interruptions).. No, DMK, you are with us. The
BJD 1s not here. All the great champions of federalism are not here. Both these Bills
are anti-federal. The National Medical Commission Bill was anti-federal and I want to
place on record my deep sense of gratitude to the Home Minister When it was pointed
out to the Home Minister that the National Medical Commission Bill was going to
undermine the rights of States, he intervened and convinced the Health Minister that
the Bill should be amended. That 1s how in the National Medical Commission, out
of 33 members, 9 members represent State Governments. Madam, in the National
Commission for Indian System of Medicine, out of 29 members, only 6 represent the
State Governments. Regarding Homeopathy, out of 20 members, only 5 represent the
State Governments. Health is a State subject. Medical education is a Concurrent
subject. You have to give equal responsibility to the States in this area. [ am afraid,
both the Bills, that we would soon be passing, actually weaken and undermine the
States. I would request the hon. Minister to pay special attention to bringing a greater

sense of participation for the State Governments.

My third point is on fees. ..(Time-Bell rings). HeH, @1 fFc H @H HwT|
Again, in the National Medical Commission, the Home Minister saw the light of what
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I was saying, when I had moved an Amendment and the Government accepted the
Amendment, to regulate the fees for, at least, 50 per cent of the seats n private medical
colleges and deemed universities. Both these Bills are silent on fees. There is no
provision to regulate fees in private colleges. I would urge the hon Minister to please
give thought to the regulation of fees which 1s the biggest problem as far as medical

education is concerned in our country.
[THE VICE-CHAIRMAN (PROF. M. V. RAJEEV GOWDA) in the Chair|

And the fact that there are no provisions in both these Bills on the regulation

of fees is a serious lacuna in the Bills that we would be passing.

Finally, as T said in the beginning, Indian systems of medicine require modern
systems of research. They require modem systems of science, and most importantly,
thev require modern systems of written clinical documentation. Under Clause 18 of
the Indian System of Medicine Bill, hon. Minister, I would urge upon you to set up
a board for research. Sir, you are setting up separate boards. I would urge you to
set up a board for research. This would be a great signal that you will be sending
to the Indian system of medicine community that you are valuing research as much
as education. This Bill deals only with education. But, education without research 1s
incomplete. Research without education is meaningless. Therefore, we need to integrate
education and research and a very simple way would be to add under Clause 18 of
this Bill, the Indian System of Medicine Bill, a separate board for research and bring
topfhght people in the modem scientific field to bring modern science into the practice,
the theory of Indian systems of medicine. Finally, Sir, we have discussed Ayurveda;
we have discussed Unani and we have discussed Siddha. My colleague and many
others have talked of Yoga and Naturopathy. [ also want to say that we have a very
rich tribal system of medicine in our country. Now, one of the problems with the tribal
system of medicine is its being oral It has to be written. It has to be documented,
as I said. Therefore, I would urge the hon. Minister in his over-arching jurisdiction
over Indian systems of medicine also to give pride of place to tribal systems of
medicine which have been practised in our country for ages, and which are still
continuing to be practised today. Therefore, Sir, I welcome the fact that we are bringing
these two Bills. There are shortfalls. There are lacunae. I would urge the hon. Minister
to have these Bills passed, go back and see as to how the lacunae in these Bills

can be addressed. The most important, in my view, 1s to bring modem science, modern
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research into Indian systems of medicine. Let us not poo-poo modern science. Let
us not assume that we knew everything about modern science thousand years ago.
Science has moved on. Science keeps moving. Research keeps moving and, ultimately,
clinical documentation 1s what is important. Therefore, Sir, with these words, even
though 1 do not belong to my good friend, Shri Oscar Fernandes’s school of thought,
and he keeps trying to convince me every time he sees me about the virtues of
gomutra and all other traditional modes of treatment, my ears are open, my mind is
open. 1 have a skeptical approach. I am agnostic. I am not atheist in this approach
but as I said there are people who are romantics but also I should point out that
there are also many hypocrites. Many people who sing the praises of Indian systems
of medicine but at the first opportunity when their illness is concerned would like
to go to a modern allopathic doctor. So, 1 am neither a romantic nor a hypocrite,
[ am a realist. T want the Indian systems of medicine to be a global player. I want
it to be an integral player in the Indian healthcare system, and 1 think some of the
points that [ have made, if the hon. Minister can give it some attention, I would be

most grateful. Thank you, Sir.
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3JWd Teld ¥, 3 Ag B Py Hhd @ SR AT ATUHT bH g 82 sHEy
T uE OusEl ST fF 'W had W W e Tl A dhd B ouw wE @
Al el ¥ wl dféh IHE Y supporting evidence @IiRY | Evidence, AR @17
d ue wud g b ag gar 39 ofl ok R0 e b g3, sHbl Hdeld TH1 el
b SY gl Pl AU Habl qic Hbd & AR g8 I A€ bw whd B Uw qER
& ey oredl qdl ¥ 4 db gHGl bl W 4 811 SHIAY sisfbed Wl €1 ¥El
2, Y gHE dgd oiwdl R i Sl e A 99 sl Sawm W Sl A @l
& o fU el A WEE UE ceidnil 3o el geil 39 €S9 wgs
R wEl ¥l

R, S el Sl Y UeHh Wil <) §drn @l b randomized control trial
g1 0 " el § b osqd wgs 0 @ gk @1 Al § #d 6 sy Qdl
A R BH Bl dl SEB] Sdle S8 W ol gErR diel 1,000 &Rl @l
ge <gdle d ol ofie 4l €1 1,000 caeled Sl 4 @l i 9wd siEw
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[ o 7=

gar del eFft g ) 3= 1000 &N @ &1 Smwdll S Sl @ e ¥ e
ES St 1 S A | 2 e £ s = 1 | O 2 s < e B 1
gl e 99 4 T B0 € 5 weHd H 99 g 9 9 R BrRer gsnl Ae
IS fob wep wilefl 9 1,000 @i A 100 @l Bl gER B g R gEl
el 9 41 100 Wi &1 g@WR & 8301, o GAS H AW ¥ gH &l 9 By
B Pl Al TET A1 ST H FEAl arEal § [P SH UBR A WSl S| b
&l grfl 99 9% ww €T v U 6 werrfl gar | 10,000 N 1 TR g,
Ol g8 @a] |El &1 T8l A THN shepherds &1 Wil A ¥, G € TERI
Igwd M| qY Tl ¥ 1 gAET SR ongde ugf H 9gd UICREE €, elfdd
I MR @ Ak T H A ¥ 1 B UEA P evidence based, not experience
based VR SAMT TS SR 59 dF €H U O A€l UEdd & o9 OF AT el
&l 81| Experience (3#el) 3{l¥ Evidence (Hge) — 51 EEAE I B T e
TSl BT 3R research & HEAH I I SIS BN IMT & (10 921 U1 &I
& [ a1 9gd important & 3 &l 9 gH®! sHAT Wl accept fFar & T 39H
e § R gg ¥ Swd TEE qEqul 910 g€ & fF A St 3w offefi
db, AN fad @) gwsrd fasawy ) sdlfery ¥ A WY avw udd B §
3 |l BT IUHT BRG] 81 I &1 SR voga part of ayurveda & o1 €1 o,
L2 S L St 2 R R A L] L | < - G | AT 2 | S
W oUgSH S yHiEE &3, o A drli d g dw # g¥ fas 4 osredl adld
q uygd Hebell €1 3R YET B, §l SHal hise W g el "l & 3R gwid)
aofe 9 "|d Waw] gNaT |d Ew FREEr 8 Sl AR Ag eudal 8 [ U
e 9 gl @ w8 Sied | saidy § elied Wiey gied @l geide
AT @M 6 d A W ey oy ¥ sHi We & (Y bl TR AL (EE B
HE),, o STH U UsdlgeRl wECT €, RO Wl T H representation ¥,
sHlTy HEl el ¥ [ 99 g WTH I representation 3R Sided @1 9l
representation & 99 ¥ TSHFRGCY T Soax BRREA. weE, e q3l a=i
Sle @1 AaHY (& ¥, sHd (A SUEl dgd-agd  Haig |

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, in the
Statement of Objects and Reasons of this Bill, — the earlier Indian Medicine Central
Council {IMCC) Act, 1970 has not served the purpose — it 1s said, “to streamline
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the functioning of Central Council of Indian Medicine and to bring transparency
mechanism for grant of permission of medical institutions and improve the standards
of medical education.” Now, the present enactment will serve the purpose or not, I
don’t know, but T support the Bill. I wanted to submit to the Minister a few suggestions
with regard to this enactment. Previously, it was referred to the Department-related
Standing Committee which examined it. It recommended 32 suggestions, out of which
only 15 were accepted. The important aspect 15, Yoga and Naturopathy have been
given discriminatory treatment in this Bill. The Minister has to take care of it. Another
thing is, one Member from Lok Sabha and one Member from Rajya Sabha are to be
considered while constituting the National Commission. That recommendation is also
important. That has to be considered. In fact, the Medical Council 1s a professional
body. Proportional representation has not been given in the National Commission. Only
six members have been given. Being a professional body, it requires more number of
representation in the National Commission. Likewise, medical treatment 1s a State
subject. The States must be given proper representation. It has been given in the
Bill. Now 1t 1s required to constitute a Commission by giving appropriate representation
to the States. As far as the appellate body 1s concemed, it 1s a quasi judicial body,
but it requires independent powers, but the Bill does not provide such independent

power as far as appellate body is concerned.

The Indian system of medicine has to be re-oriented at the present stage. ...(Time-
bellrings)... The post-graduate diploma in clinical cardiclogy course has been
conducted by the Indira Gandhi National Open University between 2006-2013. There
are 1,700 graduates, but no recognition was given. They have approached the Delhi
High Court. The Delhi High Court categorically directed the Central Government to
consider it afresh on the ground that before commencing the course, the IGNOU had
not obtained prior permission under Section 10A. Accordingly, the decision is not
sustained and quashed. Recognition has to be given. Despite the directions of the
hon. High Court of Delhi, it was not considered by the Ministry. I request the
hon. Minister to consider it, to give recognition to PGDCC. There are 1700 cardiologist
graduates. It has to be considered. Ultimately, my senior colleague, Shri Jairam Ramesh,
has suggested that it requires an integrated medical education system. I support the
same. Unless that svstem is introduced, the purpose and the objects of the Bill may
not be fulfilled. Thank you, Sir.
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T1. 319 gt} (STR USw). AN STNERAET WRIGY, RGN mgfdsme gomeft
ST, 2019 3R BRI S, 2019, ¥ 1 WeEqUl fAEEd oS Had & IAHe
R A R B3 -4 | A = M 2 2 B e M b B TR B 0 W ) | R S
#oAgd el YR BN, Hife gH Hewqul fofm fae e €

aRIeR, Y Qe ol erydiae REnm el oy g d e b fey usfl ww
e yder udlen el 3R b | €l ErR faculty members @1 selection Hl YIS
B3 AR I R TS ) B Lo 3 B G T e 5 U A 11 = Bt 131 B IS L S B R | A
e BN, Sl WA WU W OO B B H wEwar § B g faerd
& WRT BH & e FREd w0 9 gael gl @ A o R ST eiR e
AR Sl AR fafeem gl € S omergel UReE €1 @1 HHEA ©

TR, g3 U ST ¥ TR 9uW g wewt 3 R @ 3w W
599 arrgde uRuTIRe §1, orgde @1 sellsl URUIMWRE 81, IHS [y I8 SIawis
g b sl o snydias qard 8 9 99 I1d @lfle @l € Ed adis @i
GO Cre R A o i B R A s S G B 1 | G | A e i o s A g
ot amgdiae gand off SRl o & rer T adie BId 9 ok 9 gard fafr-faer
& "Rl addl off dibd ot 4 srgdide qdaid 89 Gae uw BaeRAl 9l €
AT S5 9 URUM € AW | AR, ITRde W Y, THRM, dod, 7, 59
dic W gedife IR ded 9 i B a9l & forg o car eidl o), Sud uwiadtd)
URUTH 3T o), olffFE e 9 dsitih g H OART Al geiEsl haeRE §oad
V8l §, packaging ®1 VRl ¥, 9gd o/%0 CdCicH S &Y o1 ¥8 &, olfbd d uNum
TR oo &1 A wwe g b ool wRdl Tlden ugla @ Swd siyde ol sw
ay # &) ) qfed siaeisdla weaa e w9 & fg anawiedl ¥ ik gH sruell
sR[iad Bl bl Hge @, arrdiae WS Bl quality B improve &Y, dEi
WA arell qdili #1 quEs PRI &9 & T sl Wi 1Y Sig R
9 € Fag Abe H oMg SIR @l e, WS a% UgH | S oI RIS R
AR o, 9% P HiEd B, 9w Wb el €, S99 Q@i & a9 Bl
WPl & 90 R A qad g1 @Ry THRT QR NYdiad s e A OSE
gl 8, & uiplis selgfed] 9@ qarg dur aRd 21 sl ol As wren @ fF
gl @1 ol U BT ¥, 9Edl Bl ¥ ol S¥de §dl ¥, a8 ged Wi & forg
Tgd Qwift €6ft ¥ v & Ig @t ok MRew wu 9 (@ERer & wu A
w1 bl &1 U wgd ol qard & o e wiglde oidlgfedl @ dur avd ¥
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Aicbd 9 Sighgfedi @1 wisl, 94 W o, oEadd 3R 9Hd ey 9 qdpi
Bl R FAL TIRE R B, I Uh 9o DerT grft §1 # A w46
Sit @ e | R Stel smydfed fafeem gl B @ el fafeem gefa
Bl o H e & oaeg 9 e dofgd AR Rl B 9wl usly wiwow
REa w0 ¥ I ffPed Med B AN, S oy fafhcae B, IR ANe
& IATHY EA RN LY AR AHAE FI b A B ST WA IST ATEADB
RGN0 Ed e ) M Tl | 12 A i 21 o e e 7 2 s O T Ll |
IR ST ) | B =0 B LI T I S E ST S C I E Gl
ARl 1 gRumH Ia9 3Dl Ael e, SHdl BRU ¥ 6 sndiad qanst &
=G e O 1 57 s - £ < = O 41 r 15 M s O | = O 1 2 A
8, dfew angdide Fibea ugld & oigy amydids qanil &l €I @1 Sl gl
TAR EE Al 9 FeiRa St oft eIR R &N % B 9 SS9 s
of, ol 9 Tard eWaeRT gan el off| § wwern § 5 0 g d wrdin R
uglt @) wifd vgam & oy 998 wner aawrs @ 6 o Rifscas €, d
I o 15 e O T S VA S Tl B 0 O B 4 N T C S T i M
d1 W 39 ffbca ugly o) wWieriar [€1 erfll &9 39 W 99y eam @9 @)
ATEARIHA |

§ A S A o W AR H SR Fus g 6 9 S SFl RER
oY ¥ 4 ARdR Flbon uglt § M wo 9 dld b oger widd g6 3R
AR I B A G GC A B G| M P T | O G L M S S P R
TRIRE Tafhed USRI €, g9 9gd QU EN | i €9 gud ARl g1 IR
qarfl, AT @l iR ErERE qall B ueRT o B 4l e e o
BN o/ e &4 YUIERIURe Sdid el &9, 8 ddb sHEl SIb AUt uRomE
I8l el ok oM % e v el e, 99 de sar] Fidar ugli
H1 wWipEar TET writ WRclE fefeem ugla soe H gol ¥ ofR SeH sifed 9
stfeet i @1 gorsl #1 R W § geliie Rfbeds o1 av 2d & 99 Qi
®1 gellsl ARdiaed [Hlfhear & oiiid Bidl &1 H U ArAw 8 AFEE w6l o)
A AME dEW fF A TF 98 & UMGR PR A efhY Y § Sfd '
ardias qali & FHiv & fag A Iadl € uifed & "R UAE B g,
difs &9 I blle @1 sydids gard & |, ofl ameRl 8 uNumer] g
s TR WRdE fafeem usfa o wWiera 9ot s g3 59 {a WS
B G feE, sEd Uy 9gd-agd A |
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e, AR SR Wil fafeem, A, fag ok gwiitell (@R[ wonem & I
Tl e Term AR § Iow "@Al (3ft stule @t AEe): w99 ugel d wdl "l
qowl b1 aefad W AR gad dYen § O ooy w9 g @k
IS gomell e fafern, 2019 o st wrentefl s faERs, 20190 @Y
A e e oy |l A wewi @ ed wdie fen | gl ol ® e gEd
M AN el 99§ ot st TRE FW P9 ¢ 'R BN iR A §% S|
Sl il wee "ewr g8l dle, 39 gl 1 b suggestions QU 3l wig 9
S e B e A B B - e T s 1 i e B

HEIG, 3TN HA HI &l Councils off “Central Council of Indian Systems of
Medicine” and ‘Central Council of Homoeopathy. 1970 § g arfafrm &1 o1 3y
1973 H Homeopathy Council &+t oft| 39 SFI Tafteem g™l &1 w90 faem ok
sIh] ToEn Heel S b 2, Sl A gl 81 Councils a®@ e ofi| S arkiFrm
i aRed fafeem e IRy TR Sl THAER UREdE By S e 9,
g 92 gy, oI BRU sHd oA H UR SR Ul €1 T, R e fen
W R Wy G uidgel uHd Usl 3R UEdgdd W 9aid YSF $e H ord
g Uar gyl

Mgy, g9b 50 Hiel & d@ o] A g wg wid Sff A erlwe garen,
a9 Ministry of Health and Family Welfare H 3IYY U Sler W [Qun |1 A
I R 5 B T N B S ) B S R e | OB G | W 1 | RS T L | I B [
dR 9 gHd b H oAl eng €

aafa @, d= A uneRiar @ e wedla fefear ughoRll § fuidbcar Ren & A
i PR F U e WWER CARGE [een S uReg (3eeE) R, 2005
&l o gur 4 onrs oft afha fpelt 9 fbefl dur @ 9w et 9¢ A€l w2019
A ed vl glRiiel s w1 Wel @ 9 Ak 99 gaa S faggl we fern
oAl P IWHR 7 a9 2016 H AR Fag fafeeen uReg sz ot i
& forg il 2 & Surde &1 apdedl 4 Y HiHlA w1 e [ anl Sad |l
1 R ffho gy Iy o g, 2018 @ TR 3R URAR Hearr
AR gRT el 991 § 0% &3 3R _dla fafeear s fogas, 2018 @t 21
a9l W et e @ R oft el s\ e Ry F e € 7 seadd,
2019 @1 g Fafeen vgfa Tt s fagme, 2019 59 9w H U9 A
T oAl Yd dig A Rl gae ®ign ed d Uy ey g e wiEn eadl
& il suggestions 9, I A HAFEHH &l A 59 [9ER® H  accommodate Thal
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T O 99 € U e oMU AWe ol T B | SERR OH AeEE el |
SHE R 4yl ¥ | 9Rd FEfboa ugll ol e, Ridow g o ffee
Rl ¥ T wH uegal F AT ofR fatReE & O ARd Rfeen g
I SR BT TS 3R AN B Tele o d Ry $39 & 6Tt JdReR
uRNg &1 S S A gan vl FrEleied Al 9 A s disl e e, i
Py 3N TAAPIoR. ®RI R agda Fen o @i s 3R SHd /e
®1 FulRu @39 & ferg oyde WIS S Rn g9 vl

HAHYd R AR TR W O] R ofR e fen # fafat
P R SHD AFD B FERT A F AT g g iR R e
S ®) ReiRer 1 Rifbe dwensii w1 Fdsor a8k SAb1 FaRer 9 getice
F F o ARl fefhem ugfo ey fafdan FuRo vd geaie oS Rn aRdiE
Tidbe ugld & THibcnrniel d agdiel & §i9 AaEide aerv 1 FRbd
Fy e fafhem mER-fERl B sg@ oF iR AR Rfeen usfa & o
ATsHegEl fafhersl @1 T It IWRey a9 W & fog 9rcd fafhen usfa
PR AN dellewu @S 9l g 2

Hpyd fafbem Rien d 9de & oY US THE I UEl-E-gee . gdE
Pl A gEi 2 uRdl Riecn ugla & Ribcqrrdl & wu 6 e b g
lgdd a1 o Uk U uieie oxe @1 Wl e e 2

Telgd, g9k ol wdl Ffben ugfa & Res & vy 9 € FRlda @9 &
faw ff It e e 9En @1 srmEeE € T2 Fafeem wwemsi @l wmuen
& oy srmle uerm @yl Bt ugly ¥ wrdl Rfecm uefa & usly WRwey
AR T IS @l SAY W b1 adler o 2

ORd H 3R 9Rd & g} Ruw afenad siw e 9l grR uee
@1 g Rifbedr srEdr @ wdr 21 ek AR Bl aIuY o A1 STedl B S
FIAT T

HElgd, Y21 Ugi e H SiE dl AgHd Bl § [ Al sepde wd H €l
Tl gfew e KT W THR ORI fSmws om I € fF R U anu s dod
i REd ofie wRiiwe i gl wely $RA, w1 oMUk wM aM &3 b Ay Gar
18 ded wEd € B e 14 o sl e smyde, EnAilef) ek
A F AR g9 T ¥ AR FEAEA 10 gEfhds § w6 R wed fay €
N AN WhEH 98 WY U@l Yw § SR HH-H-hH 28 WAl H 58 g
Ted s W ¥




574 Government [RATYA SABHA] Bills

= #ure ) ASs)

Aeied, el g8 Sdr H 9gd 9El 8l Wl § [ gg ofl gaekngud fags,
2019 Bl ToF AE H ARG \@EORd S gR1 w@Red iR URAR dea e
9 wefem wmft w@ffy  amg oo R R & T 9o TR enl Ig |
Higdierd = 27 A€y, 2019 & AU U & g WY AR URAR dHedvl [aun
& wirfl witfy o wify ffecn vgfa asdt amn f@Ee, 2019 @ 115di Ruld
B Ul P HAGE R AW AR #R & TIC SrNa ool wmR wik A
oo uv aroefl sifom Ruld wxgd @) oiiv weigdi oiiw smeladi &) ReiRe @l
WA A RE O B ReRe W ORER B 6 a9k I e
AR IR, 2019 RN SN SRR BT URT & Y IRMES RRC ST T araede
W Ik WA P ER ) e § vEd g0 9Rd fafeen ugf v st s
ey, 2019 H o EeluHBIdNGS Wi &1 uxiE b

IfeRM, 2019 & UERIH % HRI SmHf R Tl H S feca H T S|
Afopaan o) when &9d 4 geid g &, dH-9-6H Sl @ glssy Sl IEH
qibl 2, AW el 9 d sdd g (RTEE)...

Ol ¥ MUl AR (SR USY). AT SHH 50 W ¥ BH AM g

oft sfiore o= RS SN weRmE SOY € ¥ WOl o P Sh PBRA Bl SR
T2 € 99 od TSt O §9 3 M gl wel H UBMEISc B ol

THE VICE-CHATRMAN (PROF. M.V. RAIEEY GOWDA): Please address the Chair.

Wi I WO AEE: AU sl s & JINTg B g, RRitel o oredt
o ol W I wEifRa d¥ A8  FRA W, A R ARl el S A
B Sl B el I DT St b Suras & ooisy ol Wil R ol IwM Reds
b o o6 a1 8w AgRitell & ¢ oo Wel SRl gael 9 @ a9t
@1 ¥ 3N d¥ consideration H %,a%ﬁﬁﬁ%maﬁqﬁmmwma@m
ge TR farEs & 3R ookl 9 Sodl 89 9% SR [JaR |

G, 0 uh 9 e gl A @1 i g'l g wdd feun & 9w quid
®l gedl H ol H oo el oidl "Weodl g ®ife aRde — AYUSH system of
medicines B4 UE HIA 9 Ugel YW T’ w1 50 HE H sHE W o A
Tel gon, ae B B o= &1 offl S seie 100 WIS W ooN, G€i 50 HRIs Al
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wed el e ofl H el A e Aedl g f s U el g Sl Al
wel A ¥, W b g 100 u¥Ee wWH A ¥ SAR Uh AR WiEE J gk
wir ) @t & sy gl Sed €1 8y @l 3 gUR o sdd ua fhd b ossie
AN d@l Y & &l ik &H HEd & 6 g1 swnl gd Sl gy wre-arl e,
SHY ¥g ol YN Bl BRIMR ¥, IHG! &4 Ui "l A Arl "erl H elislagd
FHHAE Y w | & oiel ofiw Hikl @ifegl sy |l AEeiE Hewi A @l el
& € 9 9o #El w0 A A ARy 3R gEe aR # ¥ R e el
Sl P8 w1 Ged H ool Hed ©, 9l wed & Sy M sl ol ol SHB]
FRAG A H AT S

AR IW U g Sil Sl g H @El €, present Ministry has set up
a Yoga Certification Board, Sl 311U gl I, 9§ &H already U®b Yoga Certification
Boardsetupﬁh_iﬂﬁl Rel o oA, o9 g8 ol d1S &, d9 dd gud oee
vl el |

Fg W A Ul A PHET ¥ S W UeAr™S Sff § FE o 16, “In order
to promote research, all Director-Generals of AYUSH Research Council are Members

of this Commission as per the recommendation of the Parliamentary Standing

Committee.” 51 {9 @1 804 U4 didferd T B3 &l 9T Research Councils
& ol DGs #, 1 Hebl gaq w@iwfora fear gen &1 A s sisr wermr ofl
9 gl Al [, “Central Government is Second Appellate Authority. The First Appellate
Authority is the Commission. Creating a separate Appellate Tribunal will delay the

decision-making process.” SHITT 51 $© & Ueel SN HHLE ThN, HH o€ A
WA B 9k oiedd ugl a1 Y sad e o MRed dv 9 9 foar e

sl & HwgHE Sl 9 gHe 97 H Sl dlen & 1% “The provision allows the
Chairman and Members of the Commission to accept the employment in any private
medical nstitution within two years from demitting the office of the Commission. The
Central Government shall take due procedure and ensure that there 1s no conflict of

interest.”

HEled, 89N by AW A g orew guid QA €1 w1 favw wewe, o) us
Eﬁﬁ@mﬂ@ﬁﬁﬁﬂﬁguidamemlwmwwwﬁﬁ
GO S | et B A 1B O S [ Ol R o S 1l o o B R B e
Pl AW deM H ogd FlEd dv 9 emae gl
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A A IS g Sft 9 FEl o 6 wed Ugel SioEH ded ¥ fF
ae A g A1 9 Wff €@, vt Rfile 4 srrlorel U arer arha €1 F Wew
q ®El & T medicines @I integration B AMEY| IE HM AN  already I®
fbar gam Bl dg ofl 49 Eifuced ¥ wy ¥ Al g ol wigde difucey
agl integration ®1 HW already YH &3 &1 MR &4 |91 &1 ya fFad g
g ol Wi ¥ dg oledl dlb €M enfeyl seifere e wdi w4l srel uv ardl
SISl A 4§ «re 3 ¥ EHR IEl WYY A B U scheme ¥ IWH AR
Primary Health Centers § @il avg & Sided dad 81 Bl o el =lky
Sl HfERE @Ry g€ oW omar €1 oMl integration T UHIMT YH TIT € IR
AT integration M¥ET w9 A AT T

Tgigy, W YW MUl Uigd 9ed 1 del 1B BAd @ e A 33 recommendations
9, SH O el Bl ot A8T A o, T s Ee" H qarn ® 6 el 89 wed
H adjust HY UGN, IAP! BN S Hexl ¥ IH SAH A P 30 M adjust
B O ¥ T $El 5 SR Reed ST, Al €9 § e Mi¥Ed w9 9 fJEr
Pl |

IR, Y A€ el UMY M1 USl, Wi €H RN UGl Bl 3T agH
& forg e ahd @Ryl $8 SRl W U9 il 9, S AW & Ay s
9, Sigl J% ®el Wl o9 b g ysieE o Sy, ey wiolst gy A1 Hd sy,
3y wicfhhe oF & g am SMsUm| UF AR Aew | FEl [ TR SN
Ugfl & o1 ST € S99 confidence TRl ¥, practice T¥- @1 confidence TET
gl SIB 9% 919 "8l ¥ @iife 99 9@ Sy dieldl § Sy Ui el ad
ah I8 " Y B confidence ®ai ¥ 3MTM? $HH SH o¥s & oil strict
rules &, S IAHT dgd orewd ol THal ®H H S Bl F@er o, 'Y
B K i e 2 el o | O e 1 3 L P 1 o B R s B [ s i B MR G B
g Pa ol ' 4 e 9 & T o ared @Ry sfeiw vF A g Red
YD T by Y §1 AT T8 8l $9 SR BT S9N SN B0 ST W
BT I |

weled, g8l W owifl Al wewi A A e Rl & oeR Wi den
I SUh AN H assure ORI € 6 SRU AT o A wEl ¥ SR & A
T 9 W oM P AR H AR B 3R Sied! € 39 TRE P &d ey ame |
Al weRll A Agd 9N guE [y E, e S germel W FieEd R o faer
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FON 0 B H S wemE Py MU § 5 €9 [Mf¥eR 9”0 U arba el
TH AN EM & d8d NAM & SIRT &RHd 9o & iR a4t sl eer e
H Ul A @ We €1 W NAM & oEd Sl Uh 50 999 EIRUCe I WhiA
g ®, 99 T % ded 3@ 100 ¥ UGl BRUce 89 W OBl o fERea
T Th BIRUCH F9M B Ao T BW ST RE W 8¢ I B MU WA § R
faeell & Fordll sevqR H e sifel §fear giteese sifw sngde g i &1
d ol wrerll wewii @ e @rEdl § (b oy Uk AR g8l o QR g
2017 ¥ IUB Yo FA o1l ool & & gef & evN A # sgrer ugicd il
oo W@ g1 g' 100 ds¥ @l wiitued ¥ SR ¥Y & Pel YEdl § o Udie
P SFTE ARl Merl €1 39 UBR U AN H IHE IARES & ORI, N F Uk
%W?Ii%ﬂﬂﬁinstitutiomﬂﬂ@%ﬁ%,WW%W??ﬂﬂ%’l‘{
$HP! Pl B & v &1 arpg | =T iR St amepa & forw 'W sw fAa
& AEH W ATh WHA A §Y € H g A wewdl @ oo wxdl § 6
&l ol arueen HeAl iRy o faeedl dean € T A S Wew ¥ sdal uiRd
FF TH AR SUE] AT B PR P AU TR < H SFEl A aleld gy,
gl Ul & R MU HePl HAdE Qdl g, dgd-dgd HAdg |

THE VICE-CHATRMAN (PROF. M.V. RAJEEV GOWDA): T shall first put the moticn
regarding consideration of the National Commission for Indian System of Medicine

Bill, 2019 to vote. The question 1s:

“That the Bill to provide for a medical education system that improves access
to quality and affordable medical education, ensures availability of adequate and
high quality medical professionals of Indian System of Medicine in all parts of
the country; that promotes equitable and universal healthcare that encourages
community health perspective and makes services of such medical professionals
accessible to all the citizens; that promotes national health goals; that encourages
such medical professionals to adopt latest medical research in their work and to
contribute to research; that has an objective periodic and transparent assessment
of medical institutions and facilitates maintenance of a medical register of Indian
System of Medicine for India and enforces high ethical standards in all aspects
of medical services, that is flexible to adapt to the changing needs and has an
effective grievance redressal mechanism and for matters connected therewith or

incidental thereto, be taken into consideration."

The motion was adopted.



578  Government [RATYA SABHA] Bills

THE VICE-CHAIRMAN (PROF. M.V. RAJEEYV GOWDA): We shall now take up

clause-by-clause consideration of the Bill.
In Clause 2, there is one Amendment (No. 4) by the hon. Minister.
CLAUSE 2 — DEFINITIONS
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 4) That at page 2, lines 22-23 for the words, “whether supplemented or
not by such modern advances as”, the words, “supplemented by such
modern advances, scientific and technological development as” be

substituted.

The question was put and the motion was adopted.
Clause 2, as amended was added to the Bill.
Clause 3 was added to the Bill

THE VICE-CHAIRMAN (PROF. M.V. RAJEEY GOWDA): In Clause 4, there are
nine Amendments, Amendments (Nos. 49 and 50) by Dr. T. Subbarami Reddy;
Amendment (No. 56) by Shri K. Somaprasad and Amendments (Nos.5 to 10) by the
hon. Minister. Dr. T. Subbarami Reddy; not present. Shri K. Somaprasad, are you
moving?

CLAUSE 4 — COMPOSITION OF COMMISSION

SHRI K. SOMAPRASAD: Sir, I move:
{(No. 56) That at page 4, line 7, for the word “six”, the word “ten” be substifuted.

SHRI JATRAM RAMESH: What are the Amendments by the hon. Minister?
...(Interruptions)...

THE VICE-CHATRMAN (PROF. M.V. RAJEEV GOWDA): They would have been
provided to you as part of the Bill.

SHRI JAIRAM RAMESH: No; nothing 1s provided. ... (Inferruptions)... What are
the Amendments?

THE VICE-CHAIRMAN (PROF. M.V. RATEEY GOWDA): T request the Minister
to ensure that the Members have a copy of the Amendments that you are moving,
...(Interruptions)...
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SHRI JAIRAM RAMESH: May 1 raise one issue? ...(Interruptions)... Did we
discuss the amended Bill or the un-amended Bill? What Bill did we discuss?

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The Amendments are

being voted on now. ...(Interruptions)...

SHRI JAIRAM RAMESH: But where are the Amendments? ...{Interruptions)... We
have not got the Amendments. ...{Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): They have been
circulated. That is the information 1 have. ...{Interruptions)... 1 have been informed
that the Amendments were circulated on the 28th of February, 2020. They have been
circulated. You would have received it much earlier Since many weeks have passed,

you may not have paid attention.

I shall now put the Amendment (No. 56) by Shri K. Somaprasad to vote.
...{Interruptions)...

The motion was negatived.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, Amendments (No.5
to 10) by the hon. Minister.

SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 5)  That at page 3, line 18 for the word, “twelve”, the word “fifteen” be
substituted.

(No. 6)  That at page 3, line 19 for the word, “sixteen”, the words “twenty-three”
be substituted.

(No. 7y That at page 3, after lines 37, the following be inserted, namely:.—

“(fa) the Director General, Central Council for Research in Ayurvedic

Sciences, New Delhi;

{fb) the Director General, Central Council for Research n Unami Medicine,
New Delhi;

{fc) the Director General, Central Council for Research in Siddha,

Chennaz;”.
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[Shri Shripad Yesso Naik]

{No. 8) That at page 4, line 5, affer the word, “Sanskrit”, the words “Urdu,

Tamil,” be inserted.
(No. 9)  That at page 4, line 7 for the word, “six”, the word “ten” be substifuted.
(No. 10) That at page 4, for lines 10 to 14, the following be substituted, namely:

“(¢) six members from Ayurveda, one member each from Siddha, Unani
and Sowa-Rigpa, to be appointed from amongst the nominees of the
States and Union territories, under clause (ca) of sub-section (2) of
Section 11, in the Advisory Council for Indian System of Medicine, for

a term of two years in such manner as may be prescribed.”.

The question was put and the motion was adopled.

Clause 4, as amended was added to the Bill

THE VICE-CHAIRMAN (PROF. M.V. RAJEEY GOWDA): In Clause 5, there are
two Amendments; Amendment (No. 51) by Dr. T. Subbarami Reddy and Amendment
{No. 11} by the hon. Minister. Dr. T. Subbarami Reddy is not present. Now, the Minister.

CLAUSE 5 - SEARCH COMMITTEE FOR APPOINTMENT OF
CHAIRPERSON AND MEMBERS

SHRI SHRIPAD YESSO NAIK: Sir, I move:

{No. 11) That at page 4, line 32, after the word, “Sansknt”, the words “Urdu,

Tamil,” be inserted.

The question was put and the motion was adopled.

Clause 5, as amended was added to the Bill

THE VICE-CHAIRMAN (PROF. M.V RAJEEY GOWDA): In Clause 6, there is cne
Amendment (No.57) by Shri K. Somaprasad.

CLAUSE 6 — TERM OF OFFICE AND CONDITIONS OF SERVICE OF
CHAIRPERSON AND MEMBERS

SHRI K. SOMAPRASAD (Kerala): Sir, I move:
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(No. 57y That at page 5, lines 38 to 41, be deleted

The question was put and the motion was negatived
Clause 6 was added to the Bill
Clause 7 was added to the Bill

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 8, there are
two Amendments; Amendment (No. 52) by Dr. T. Subbarami Reddy and Amendment
(No. 12) by Shri Shripad Yesso Naik. Dr. T. Subbarami Reddy is not present. Now,
the Minister.

CLAUSE 8 — APPOINTMENT OF SECRETARY, EXPERTS, PROFESSIONALS,
OFFICERS AND OTHER EMPLOYEES OF COMMISSION

SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 12) That at page 6, line 26, for the words, “quality assurance”, the word

“accreditation” be substituted.

The question was put and the motion was adopted.
Clause 8, as amended as added to the Bill.

THE VICE-CHATRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 9, there is one
Amendment (No. 13) by Shri Shripad Yesso Naik.

CLAUSE 9 — MEETINGS OF COMMISSION
SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 13) That at page 7, for lines 1 to 3, the following be subsiituted, namely:—

“(6) A person who is aggrieved by any decision of the Commission,
except the decision rendered under sub-section (4) of Section 30, may
prefer an appeal to the Central Government against such decision within

fifteen days of the communication of such decision.”.

The question was put and the motion was adopted.
Clause 9, as amended was added to the Bill

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): In Clause 10, there are
two Amendments; Amendment (No. 53) by Dr. T. Subbarami Reddy and Amendment
(No. 14) by Shri Shripad Yesso Naik. Dr. T. Subbarami Reddy is not present. Now,
the Minister.
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CLAUSE 10 — POWERS AND FUNCTIONS OF COMMISSION
SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 14) That at page 7, after line 21, the following be inserted, namely—

“(ha) frame guidelines for determination of fees and all other charges
in respect of [ifty per cent of seats in private medical institutions and
deemed to be Universities which are governed under the provisions of

this Act;”.

The question was put and the motion was adopted.
Clause 10, as amended, was added to the Bill

THE VICE-CHAIRMAN (PROF. MV. RAJEEV GOWDA): In Clause 11, there are
two Amendments; Amendments (Nos. 15 and 16) by Shri Shripad Yesso Naik.

CLAUSE 11 — CONSTITUTION AND COMPOSITION OF ADVISORY COUNCIL
FOR INDIAN SYSTEM OF MEDICINE

SHRI SHRIPAD YESSO NAIK: Sir, I move:

{(No. 15) That at page 7, for lines 38 and 39, the following be substituted,

namely:—

“in that State, possessing qualifications in the Indian System of
Medicine, to be nominated by that State Government, and one member
to represent each Union territory, who is the Vice-Chancellor of a
University in that Union territory, possessing qualifications in the Indian

System of Medicine,”
{(No. 16) That at page 7, for lines 41 to 44, the following be subsiituted, namely:—

“Provided that where the Vice-Chancellor possessing qualifications in
the Indian System of Medicine 1s not available, a Dean or a Head of
Faculty possessing qualifications in the Indian System of Medicine shall

be nominated,

{ca) one member to represent each State and each Union territory from
amongst elected members of the State Medical Council of Indian System
of Medicine, to be nominated by that State Medical Council;
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{cb) the Chairman, University Grants Commission;
{cc) the Director, National Assessment and Accreditation Council;”

The question was put and the motion was adopted.

Clause 11, as amended was added to the Bill.

SHRI P. BHATTACHARYA (West Bengal): Sir, just cne moment. Is it a Bill, or,
1s it an amended Bill? Tt should be made clear by the Minister. He should clear this
to the entire House. My belief is that the Parliamentary Affairs Minister should
scrutinize the entire thing before submitting all these Amendments inside the House
by the Minister. He should make it clear to the Chairman of this House as to how
many Amendments the Minister wants to bring before the House.

(MR. CHAIRMAN in the Chair)

MR. CHAIRMAN: Bhattacharyaji, you have made your point. In Clause 12, there
are two Amendments; Amendments (Nos. 17 and 18) by the Minister

CLAUSE 12 — FUNCTIONS OF ADVISORY COUNCIL FOR
INDIAN SYSTEM OF MEDICINE

SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 17y That at page 8, line 3, for the words, “traming and research”, the words

“training, research and development” be substituted

(No. 18) That at page 8, line 6, for the words “training and research”, the words

“training, research and development™ be substituted.

The question was put and the motion was adopted.

Clause 12, as amended was added to the Bill

MR. CHAIRMAN: In Clause 13, there is one Amendment (No. 54) by Dr. T.
Subbarami Reddy. He 1s not present.

Clause 13 was added to the Bill

MR. CHAIRMAN: In Clause 14, there 1s one Amendment (No. 19) by the
Minister.
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5.00 p.M.

CLAUSE 14 — NATIONAL ELIGIBILITY-CUM-ENTRANCE TEST

SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 19) That at page 8, after line 35, the following be inserted, namely—

“(4) The Commission shall specify by regulations the manner of
admission of students to undergraduate courses who are exempted

under sub-section (1).”.

The question was put and the motion was adopted.

Clause 14, as amended was added to the Bill
SHRI JATRAM RAMESH: Sir, there is no Clause 14 here. ... (Interruptions)...

MR. CHAIRMAN: I will go through it. Please sit down. ...({Interruptions)... You
can’t move away from your seat. You have brought a point to my notice. I will examine
it.

You have made vour point. I am capable of understanding what you are saying.

I will attend to that. ...{Interruptions)... In Clause 15, there is one Amendment
{(No. 20) by the Minister.

CLAUSE 15 — NATIONAL EXIT TEST

SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 200 That at page 8, after line 45, the following be inserted, namely—

“(4) Any person with a foreign medical qualification shall have to quahfy
National Exit Test for the purpose of obtaining licence to practice as
medical practitioner of Indian System of Medicine and for enrolment in
the State Register or the National Register, as the case may be, in such

manner as may be specified by regulations.”

The question was put and the motion was adopted.
Clause 15, as amended was added to the Bill
Clauses 16 to 18 were added fo the Bill

... (Interruptions)...
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MR. CHAIRMAN: You need not tell him and he need not tell you. If there is
anything, that will be told to me. ...{Interruptions)... Please. Don’t make any
gesticulation. He is a Member. He has got the right to say. If there is some substance
in what he is saying, I will attend to that. Otherwise, I will be moving on. Please.

This is the House. We must respect each other

In Clause 19, there are two Amendments, Amendment (No. 55) by Dr. T. Subbarami
Reddy. He is not present. Also, there is one Amendment (No. 21) by the Minister.
-.{Interruptions)...

CLAUSE 19 — COMPOSITION OF AUTONOMOUS BOARDS
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 21) That at page 9, for lines 45 and 46, the following be substituted,

namely:—
“and the remaining two Members shall be accreditation experts;”

The question was put and the motion was adopted.
Clause 19, as amended was added to the Bill
Clauses 20 to 23 were added to the Bill

..{Interruptions)...

MR. CHAIRMAN: In Clause 24, there is one Amendment (No. 22) by the
Minister.

CLAUSE 24 — MEETINGS, ETC., OF AUTONOMOUS BOARDS
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 22) That at page 10, line 41, for the words, “sixty days”, the words “thirty
days™ be substituted.

The question was put and the motion was adopted.
Clause 24, as amended was added to the Bill
Clauses 25 and 26 were added to the Bill

...(Interruptions)...
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MR. CHAIRMAN: Please. You also hear what the hon. Members are saying.
.{Interruptions)... In Clause 27, there is one Amendment (No. 23) by the Minister.

CLAUSE 27 — POWERS AND FUNCTIONS OF BOARD OF ETHICS AND
REGISTRATION FOR INDIAN SYSTEM OF MEDICINE

SHRI SHRIPAD YESSO NAIK: Sir, I move:
{No. 23) That at page 11, after line 47, the following be inserted, namely:—

“(d) exercise appellate jurisdiction with respect to the actions taken by

a State Medical Council under section 30.”

The question was put and the motion was adopled.

Clause 27, as amended was added to the Bill

MR. CHAIRMAN: In Clause 28, there are two Amendments, Amendment (No. 58)
by Shri K. Somaprasad and Amendment (No. 24) by the Minister. Shri K. Somaprasad,

are you moving your Amendment?

CLAUSE 28 —- POWERS AND FUNCTIONS OF MEDICAL ASSESSMENT AND
RATING BOARD FOR INDIAN SYSTEM OF MEDICINE

SHRI K. SOMAPRASAD (Kerala): I move:
(No. 58) That at page 12, lines 14 to 25, be deleted

The question was put and the motion was negatived.
MR. CHAIRMAN: Now, Amendment (No. 24) by the Minister.
SHRI SHRIPAD YESSO NATK: Sir, I move:

{No. 24) That at page 12, line 10, afier the words, “new medical institution”, the
words “or to start any postgraduate course or to increase number of

seats,” be inserted.

The question was put and the motion was adopted.

Clause 28, as amended was added to the Bill

MR. CHAIRMAN: In Clause 29, there are nine Amendments, Amendments
{Nos. 25 to 33) by the Minister.



Government

[18 March, 2020] Bills 587

CLAUSE 29 — PERMISSION FOR ESTABLISHMENT OF
NEW MEDICAL INSTITUTION

SHRI SHRIPAD YESSO NAIK: Sir, [ move:

(No. 25) That at page 12, line 38, afier the words, “new medical nstitution”, the

(No.

(No.

(No.

(No.

. 26)

27)

28)

29)

. 30)

.31

.32)

33)

words “or start any postgraduate course or increase number of seats”

be inserted.

That at page 13, lines 2 and 3, for the words, “six months”, the words
“three months” be substituted

That at page 13, after lines 4 and 5, the following be substituted,

namely:—

“Provided that before disapproving such scheme, an opportunity to

rectify the defects, if any, shall be given to the person concerned.”

That at page 13, line 9, for the words, “six months™, the words “three
months” be substituted.

That at page 13, line 11, for the words, “six months”, the words “three
months” be substituted.

That at page 13, line 13, for the word, “forty-five”, the word “fifteen”
be substituted.

That at page 13, line 14, for the word, “thirty”, the word “seven” be
substituted.

That at page 13, lines 15 and 16, for the word, “forty-five”, the word
“fifteen” be substituted.

That at page 13, line 19, affer the words, “any other expert”, the
words “having integrity and experience in medical profession™ be

inserted.

The question was put and the motion was adopted.

Clause 29, as amended was added to the Bill.

MR. CHAIRMAN: There is one Amendment (No. 34) for Insertion of New
Clause 29A by Shri Shripad Yesso Naik.
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INSERTION OF NEW CLAUSE 29A — CRITERIA FOR APPROVING OR
DISAPPROVING SCHEME

SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 34) That at page 13, after line 20, the following be inserted, namely:—

“29A While approving or disapproving a scheme under section 29, the
Medical Assessment and Rating Board for Indian System of Medicine,
or the Commission, as the case may be, shall take mnto consideration

the following criteria, namely:—
{a) adequacy of infrastructure and financial resources;

{(b) whether adequate academic faculty, non-teaching staff, and other
necessary facilities have been provided to ensure proper functioning
of medical institution or would be provided within the time-limit specified

in the scheme;

{c) whether adequate hospital facilities have been provided or would

be provided within the time-limit specified in the scheme;
{d) such other factors as may be prescribed:

Provided that, subject to the previous approval of the Central
Government, the criteria may be relaxed for the medical institutions which

are set up in such areas as may be specified by the regulations”.
The question was put and the motion was adopled.

MR. CHAIRMAN: In Clause 30, there are two Amendments, Amendments
{Nos. 35 and 36) by Shri Shripad Yesso Naik.

CLAUSE 30 — STATE MEDICAL COUNCIL
SHRI SHRIPAD YESSO NATK: Sir, I move:
{(No. 35) That at page 13, for lines 46 to 49, the following be substituted, namely:—

“(4) A medical practitioner of Indian System of Medicine who 1s
aggrieved by the decision of the Board of Ethics and Registration for
Indian System of Medicine, may prefer an appeal to the Commission

within sixty days of communication of such decision.”
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(No. 36) That at page 14, lines 1 and 2 be deleted

The question was put and the motion was adopted.
Clause 30, as amended was added to the Bill
Clause 31 was added to the Bill

MR. CHAIRMAN: In Clause 32, there is one Amendment (No. 37) by the Minister

CLAUSE 32 — RIGHTS OF PERSONS TO BE ENROLLED IN NATTIONAL
REGISTER AND THEIR OBLIGATIONS THERETO

SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 37y That at page 14, for line 31, the following be substituted, namely:—

“enrolled first in the State Register and subsequently in the National

Register maintained under this Act.”

The question was put and the motion was adopted.
Clause 32, as amended was added to the Bill

MR. CHAIRMAN: In Clause 33, there is one Amendment (No. 38) by the Minister.
CLAUSE 33 — RIGHTS OF PERSONS TO PRACTICE

SHRI SHRIPAD YESSO NAIK: Sir, I move:

(No. 38) That at page 15, lines 12 to 14 be delefed.

The question was put and the motion was adopted.
Clause 33, as amended was added to the Bill
Clauses 34 to 48 were added to the Bill

MR. CHAIRMAN: In Clause 49, there is one Amendment (No. 39) by the Minister
CLAUSE 49 — COGNIZANCE OF OFFENCES
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 39) That at page 19, line 27, for the word, “Ethic”, the word “Ethics” be
substituted.

The question was put and the motion was adopted.

Clause 49, as amended was added to the Bill
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MR. CHAIRMAN: In Clause 50, there is one Amendment (No. 40) by the Minister.

CLAUSE 50 — POWER OF CENTRAL GOVERNMENT TO SUPERSEDE
COMMISSION

SHRI SHRIPAD YESSO NAIK: Sir, I move:

(No. 40) That at page 19, line 36, for the words, “one year”, the words “six

months™ be substituted.

The question was put and the motion was adopled.
Clause 50, as amended, was added to the Bill

MR. CHAIRMAN: In Clause 51, there is one Amendment (No. 41) by the Minister.

CLAUSE 51 — JOINT SITTINGS OF COMMISSION, NATIONAL COMMISSION
FOR HOMOEOPATHY, NATIONAL COMMISSION FOR YOGA AND
NATUROFATHY AND NATIONAL MEDICAL COMMISSION

SHRI SHRIPAD YESSO NAITK: Sir, I move:
(No. 41) That at page 20, line 19, the words, “Yoga and Naturopathy” be delefed.

The question was put and the motion was adopted.
Clause 31, as amended was added io the Bill

MR. CHAIRMAN: In Clause 52, there is one Amendment (No. 42) by the Minister.

CLAUSE 52 — STATE GOVERNMENT TO PROMOTE PRIMARY
HEALTHCARE IN RURAL AREAS

SHRI SHRIPAD YESSO NAITK: Sir, I move:
{No. 42) That at page 20, for lines 26 to 28, the following be substituted, namely:-

“52. Every State Government may, for the purposes —

of addressing or promoting public health, take Government
to promote

necessary measures to enhance the capacity of the
Public health

healthcare professionals.”

The question was put and the motion was adopled.

Clause 32, as amended was added io the Bill
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MR. CHAIRMAN: If there 1s an Amendment, 1 will read that. ... (Interruptions)...
If 1t 1s not listed, what can I do? In Clause 53, there are two Amendments; Amendments
(Nos. 43 and 44) by the Minister.

CLAUSE 53 — POWER TO MAKE RULES
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 43) That at page 20, for lines 36 to 38, the following be substituted,

namely:—

“(b) the manner of appointing members under clause (c) of sub-section

{4) of section 4,7
(No. 44y That at page 21, after line 10, the following be inserted, namely:.—
“(ia) the other factors under clause (d) of section 29A;”

The question was put and the motion was adopted.

Clause 33, as amended was added to the Bill

MR. CHAIRMAN: In Clause 54, there are four Amendments; Amendments
(Nos. 45 to 48) by the Minister.

CLAUSE 54 — POWER TO MAKE REGULATIONS
SHRI SHRIPAD YESSO NAITK: Sir, I move:
(No. 45) That at page 22, after line 2, the following be inserted, namely:—

“(ia) the manner of admission of students to undergraduate courses

under sub-section (4) of section 14;”
(No. 46) That at page 22, after hine 5, the following be inserted, namely:-

“(ja) the manner in which a person with foreign medical qualification

shall qualify National Exit Test under sub-section {(4) of section 15,7
(No. 47y That at page 22, after line 47, the following be inserted, namely:.—

“(zaa) the areas in respect of which criteria may be relaxed under the

proviso to section 29A;7
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[Shri Shripad Yesso Naik]
{(No. 48) That at page 23, lines 16 to 18, be deleted

The question was put and the motion was adopled.
Clause 34, as amended was added to the Bill
Clauses 35 to 58 were added to the Bill

MR. CHAIRMAN: In Clause 1, there is one Amendment (No. 3) by the Minister.
CLAUSE 1 — SHORT TITLE, EXTENT AND COMMENCEMENT
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 3) That at page 1, line 5 for the figure “20197, the figure “2020” be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended was added to the Bill

MR. CHAIRMAN: In the Enacting Formula, there is one Amendment (No. 2) by
the Minister.

ENACTING FORMULA

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 2) That at page 1, the Enacting formula for the words, “Sixty-ninth”, the

words “Seventy-first” be substituted

The question was put and the motion was adopled.

The Enacting Formula, as amended, was added to the Bill.

MR. CHAIRMAN: In the Long Title, there is one Amendment (No. 1) by the
Minister.
LONG TITLE

SHRI SHRIPAD YESSO NAIK: Sir, I move:

{(No. 1)  That at page 1, in the long title afier the word, “accessible”, the word
“affordable” be inserted.

The question was put and the motion was adopled.

The Long Title, as amended, was added to the Bill
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MR. CHAIRMAN: After all the clauses have been disposed of, now, the Minister
to move that the Bill, as amended, be passed.

SHRI SHRIPAD YESSO NATK: Sir, I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted

MR. CHAIRMAN: One minute. Mr. Jairam Ramesh, what were vou saying? You
said that Clause 14 is not there in the Bill

SHRI JAIRAM RAMESH: Sir, first of all, we are dealing with two separate
Bills.

MR. CHAIRMAN: I am coming to the second Bill now.

SHRI JATRAM RAMESH: Yes, Sir. I may have taken second Bill’s Amendments
in the first Bill. The mistake may have been mine. I am going to check it and I will
get back to you. But, Sir, the point 1s, every Clause is being amended.

... {Interruptions)... We don’t know what 1is there. ... (Interruptions)...

MR. CHAIRMAN: This 1s the system if the Government wants to amend it.
-..{Interruptions)...

2t sfiue o9 IEe: T, 9 Amendments $HH include ® faT T

sft wfer: siure Z= ASE Sfl @91 WAy S arEfi b iRl B TRl se
g e 9 #AT € W ¥ew @i | Opposition or supposition, this is the position which
you have to understand. Only the Chair permits. I understand that there are so many
Clauses which are being amended. Naturally, the Members also get confused
sometimes. I don’t deny that Sometimes, it happens. But when there are so many
Amendments, the system of democracy is that you have to move every Amendment,
discuss it and then dispose it of That 1s the system.

I shall now put the Motion for reference of the National Commission for
Homoeopathy Bill, 2019 to a Select Committee of Rajya Sabha moved by Shri Husain

Dalwal to vote.

The question was put and the motion was negatived
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MR. CHATRMAN: We shall now take up consideration of the National Commission
for Homoeopathy Bill, 2019. The question is:

That the Bill to provide for a medical education system that improves access to
quality and affordable medical education, ensures availability of adequate and high
quality Homoeopathy medical professionals in all parts of the country; that
promotes equitable and universal healthcare that encourages community health
perspective and makes services of Homoeopathy medical professionals accessible
to all the citizens; that promotes national health goals; that encourages
Homoeopathy medical professionals to adopt latest medical research in their work
and to contribute to research; that has an objective periodic and transparent
assessment of medical institutions and facilitates maintenance of a Homoeopathy
medical register {or India and enforces high ethical standards in all aspects of
medical services, that is flexible to adapt to the changing needs and has an
effective grievance redressal mechanism and for matters connected therewith or

mcidental thereto, be taken into consideration.
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill. In Clause 2, there is one Amendment (No. 4) by the Minister.

CLAUSE 2 — DEFINITIONS
SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 4) That at page 2, for line 13, the following be substituted, namely:—

“the use of biochemic remedies supplemented by such modern advances,
scientific and technological development as the Commission may, in
consultation with the Central Government, declare by notification from

time to time;”.

The question was put and the motion was adopled.

Clause 2, as amended was added to the Bill

SHRI JATRAM RAMESH: Sir, I have one question. I am looking at Amendments
in the Homeopathy Bill.
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MR. CHAIRMAN: Can we come to that particular Amendment?
SHRI JATRAM RAMESH: Yes, in the Homeopathy Bill.

MR. CHAIRMAN: Which Amendment in the Homeopathy Bill? I am now at
Clause 2.

SHRI JATRAM RAMESH: You just now said that Clause 2. Why are you not
taking Clause 17

MR. CHAIRMAN: Clause 1 would be taken at the end.
SHRI JATRAM RAMESH: Would you come to Clause 1 at the end?

MR. CHAIRMAN: That 1is the system. I also got the same doubt. Now, we shall
take up Clause 3.
Clause 3 was added to the Bill

MR. CHAIRMAN: If first Amendment is carried, the other things do not follow.
In Clause 4, there are 14 Amendments, Amendments (Nos. 44 to 47) by Dr. T. Subbarami
Reddy, Amendments (Nos. 53 to 57) by Shri Binoy Viswam, Amendments (Nos. 67
to 68) by Shri K.K. Ragesh and Amendments (Nos. 5 to 7) by the Minmister Now, Dr.
T. Subbaramy Reddy, not present. Shri Binoy Viswam, not pressing. Shri K K. Ragesh,

are you moving?

SHRI K. K. RAGESH: Sir, this is on the increase of State representation. [ move
the Amendments.

CLAUSE 4 — COMPOSITION OF COMMISSION
SHRI K. K. RAGESH (Kerala): Sir, I move:

(No. 67y That at page 3, line 38, for the word “five”, the word “ten” be
substituted.

(No. 68) That at page 3, line 41, for the word “four”, the word “six” be
substituted.

The question was put and the motion was negatived

MR. CHAIRMAN: Now, the Minister.
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SHRI SHRIPAD YESSO NAIK: Sir, I move:

{(No. 5) That at page 3, line 14, for the word “twelve”, the word “nineteen” be
substituted.

(No. 6) That at page 3, line 38, for the word “five”, the word “ten” be
substituted.

(No. 7)  That at page 3, for lines 41 to 43, the following be substituted, namely:-

“(c) six members to be appointed from amongst the nominees of the
States and Union territories, under clause (d) of sub-section (2) of
section 11, of the Advisory Council for a term of two years in such

manner as may be prescribed.”.

The question was put and the motion was adopted.
Clause 4, as amended was added to the Bill
Clauses 5 and 6 were added to the Bill

MR. CHAIRMAN: When a Minister says that Amendment is moved, that means,
I have permitted. He is moving the Amendment. In Clause 7, there is one Amendment
{No. 58) by Shri Binoy Viswam. Are you moving?

CLAUSE 7 — REMOVAL OF CHAIRPERSON AND MEMBERS OF
COMMISSION

SHRI BINOY VISWAM (Kerala): Sir, I move:

{(No. 58) That at page 5, line 24, for the words “by order”, the words “after

judicious consultation” be substituted.

The question was pul and the motion was negatived
Clause 7 was added to the Bill

MR. CHAIRMAN: In Clause 8, there are two Amendments; Amendment (No. 48)
by Dr. T. Subbarami Reddy and Amendment (No. 8) by the Minister. Dr. T. Subbarami
Reddy, not present. Now, the Minister.

CLAUSE 8 — APPOINTMENT OF SECRETARY, EXPERTS, PROFESSIONALS,
OFFICERS AND EMPLOYEES OF COMMISSION

SHRI SHRIPAD YESSO NAIK: Sir, I move:
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(No. 8) That at page 6, line 10, for the words “quality assurance”, the word

“accreditation” be substituted.

The question was put and the motion was adopted.
Clause 8, as amended, was added to the Bill

MR. CHAIRMAN: In Clause 9, there are two Amendments; Amendment (No. 69)
by Shri K.K. Ragesh and Amendment (No. 9) by the Minister. Shri Ragesh, are you

moving?

SHRI K.K. RAGESH: Sir, again, the Centre has been made the appellate authority
here. So, I am moving the Amendment.

CLAUSE 9 - MEETINGS OF COMMISSION
SHRI K. K. RAGESH: Sir, I move:

(No. 69) That at page 6, line 33, for the words “Central Government”, the words
“Medical Appellate Tribunal for Indian System of Medicine and
Homeopathy™ be substituted.

The question was put and the molion was negatived
MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NAIK: Sir, I move:
(No. 9)  That at page 6, for lines 32 to 34, the following be substituted, namely:—

“(6) A person who is aggrieved by any decision of the Commission,
except the decision rendered under sub-section (4) of section 30, may
prefer an appeal to the Central Government against such decision within

fifteen days of the communication of such decision.”.

The question was put and the motion was adopted.
Clause 9, as amended, was added to the Bill

MR. CHAIRMAN: In Clause 10, there are three Amendments. The Leader of the
Opposition and Anandj7, we have to think about this. Members give Amendments.
It comes in the Business and they are not there. So, naturally, we do not take them
up for consideration. I understand that. That is the position. Should it be continued
in future also? Just apply your minds. The Leader of the House and others also, think

about 1it.
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, the Member is a bit depressed.

He is retiring.

MR. CHAIRMAN: That is okay. I am not mentioning about him individually.
[ am talking of this system. .. {Interruptions)..

SHRI B.K. HARIPRASAD (Karnataka): Sir, he is a favourite Member of yours.

MR. CHAIRMAN: No, no. Every Member of this House is a favourite Member

of mine. And favouritism varies in degrees depending on their performance.

Conduct and performance. In Clause 10, there are three Amendments; Amendment
{No. 49 by Dr. T. Subbarami Reddy and Amendments (Nos. 10 and 11} by Shri Shripad
Yesso Naik. Dr. T. Subbarami Reddy is not present. Now, Shripad Yesso Naik.

CLAUSE 10 — POWERS AND FUNCTIONS OF COMMISSION
SHRI SHRIPAD YESSO NAIK: Sir, I move:

(No. 100 That at page 6, line 37, for the word “necessary, in”, the words

“necessary regulations in” be substituted.
(No. 11) That at page 7, after line 5, the following be inserfed, namely:—

“(ha) frame guidelines for determination of fees and all other charges
in respect of fifty per cent of seats in private medical institutions and
deemed to be Universities which are governed under the provisions of
this Act,”

The question was put and the motion was adopted.
Clause 10, as amended, was added to the Bill

MR. CHAIRMAN: In Clause 11, there are four Amendments; Amendment (No. 50)
by Dr. T. Subbarami Reddy, Amendment {(No. 59) by Shri Binoy Viswam and
Amendments (Nos. 12 and 13) by Shripad Yesso Naik. Dr. T. Subbarami Reddy is not
present. Shri Binoy Viswam, are you moving the Amendment?

CLAUSE 11 — CONSTITUTION AND COMPOSITION OF ADVISORY
COUNCIL FOR HOMOEOPATHY

SHRI BINOY VISWAM: Sir, I move:

{(No. 59) That at page 7, line 19, gfier the word “Council”, the words “who shall
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be of administrative ability, impeccable integrity and scientific temper”

be inserted.

MR. CHAIRMAN: Now, Shri Shripad Yesso Naik.

SHRI SHRIPAD YESSO NAIK: Sir, | move.

(No. 12) That at page 7, for lines 22 and 23, the following be substituted, namely:—

(No. 13)

“in that State, possessing qualifications in Homoeopathy, to be
nominated by that State Government, and one member to represent each
Union terntory, who is the Vice-Chancellor of a University in that Union

territory, possessing qualifications in Homoeopathy, to”.
That at page 7, for lines 25 to 28, the following be substituted namely:—

“Provided that where the Vice-Chancellor possessing qualifications in
Homoeopathy is not available, a Dean or Head of Faculty possessing

qualifications in Homoeopathy shall be nominated,

{ca) one member to represent each State and each Union territory from
amongst elected members of the State Homoeopathy Medical Council,

to be nominated by that State Medical Council,
{cb) the Chairman, University Grants Commission,

{cc) the Director, National Assessment and Accreditation Council;”

MR. CHAIRMAN: I shall now put Amendment (No. 59) moved by Shri Binoy

Viswam to vote.

The motion was negatived.

MR. CHAIRMAN: I shall now put Amendments (Nos. 12 and 13) moved by Shri
Shripad Yesso Naik to vote. The question is:

(No. 12)

That at page 7, for lines 22 and 23, the following be substituted, namely:-

“in that State, possessing qualifications in Homoeopathy, to be
nominated by that State Government, and one member to represent each
Union terntory, who is the Vice-Chancellor of a University in that Unicn

territory, possessing qualifications in Homoeopathy, to”.
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(No. 13) That at page 7, for lines 25 to 28, the following be substituted,
namely:-

“Provided that where the Vice-Chancellor possessing qualifications in
Homoeopathy is not available, a Dean or Head of Faculty possessing

qualifications in Homoeopathy shall be nominated,

{ca) one member to represent each State and each Union territory from
amongst elected members of the State Homoeopathy Medical Council,

to be nominated by that State Medical Council,
{cb) the Chairman, University Grants Commission;,
{cc) the Director, National Assessment and Accreditation Couneil;”.

The mation was adopted.
Clause 11, as amended was added to the Bill

MR. CHAIRMAN: In Clause 12, there are two Amendments, Amendments (Nos.
14 and 15) by Shri Shripad Yesso Naik.

CLAUSE 12 — FUNCTIONS OF ADVISORY COUNCIL FOR HOMOEOPATHY
SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 14) That at page 7, line 35, for the words “research and training”, the words

“training, research and development” be substituted

(No. 15) That at page 7, line 39, for the words “training and research”, the words

“training, research and development” be substituted

The question was put and the motion was adopted.
Clause 12, as amended, was added to the Bill

MR. CHAIRMAN: In Clause 13, there is one Amendment (No. 51) by Dr. T.
Subbaram Reddy; not present.

Clause 13 was added to the Bill.

MR. CHAIRMAN: In Clause 14, there is one Amendment (No. 60) by Shri Binoy
Viswam. Are you moving the Amendment?
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CLAUSE 14 — NATIONAL ELIGIBILITY-CUM-ENTRANCE TEST
SHRI BINOY VISWAM: Sir, I move:

(No. 60) That at page 8, line 9, for the words “other languages”, the words “other

regional languages™ be substituted

The question was put and the motion was negatived
Clause 14 was added to the Bill

MR. CHAIRMAN: In Clause 15, there are two Amendments; Amendment (No. 61)
by Shri Binoy Viswam and Amendment (No. 16) by Shri Shripad Yesso Naik. Shr

Viswam, are you moving the Amendment?
CLAUSE 15 — NATIONAL EXIT TEST

SHRI BINOY VISWAM: Sir, I move:

(No. 61) That at page 8, line 23, for the words “other languages”, the words

“other regional languages” be substituted.
MR. CHAIRMAN: Now, Shri Shripad Yesso Naik.
SHRI SHRIPAD YESSO NAIK: Sir, I move:
(No. 16) That at page 8, after line 27, the following be inserted, namely:—

“(4) Any person with a foreign medical qualification shall have to qualify
National Exit Test for the purpose of obtaining licence to practice
Homoeopathy as medical practitioner of Homoeopathy and for enrolment
in the State Register or the National Register, as the case may be, in

such manner as may be specified by regulations™

MR. CHAIRMAN: I shall now put Amendment (No. 61) moved by Shri Binoy
Viswam to vote.

The motion was negatived.

MR. CHAIRMAN: I shall now put Amendment (No. 16) moved by Shri Shripad

Yesso Naik to vote. The question is:
(No. 16) That at page 8, after line 27, the following be inserted, namely:-

“(4) Any person with a foreign medical qualification shall have to quahfy

National Exit Test for the purpose of obtaining licence to practice
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Homoeopathy as medical practitioner of Homoeopathy and for enrolment
in the State Register or the National Register, as the case may be, in

such manner as may be specified by regulations™.

The motion was adopted.
Clause 15 as amended was added to the Bill

MR. CHAIRMAN: In Clause 16, there is one Amendment (No. 62) by Shri Binoy
Viswam. Are you moving the Amendment?

CLAUSE 16 — POST-GRADUATE NATIONAL ENTRANCE TEST
SHRI BINOY VISWAM: Sir, I move:

{(No. 62) That at page 8, line 32, for the words “other languages”, the words

“other regional languages” be substituted.

The question was pul and the motion was negatived
Clause 16 was added to the Bill
Clause 17 was added to the Bill

MR. CHAIRMAN: In Clause 18, there are two Amendments, Amendment (No. 63)
by Shri Binoy Viswam and Amendment (No. 70) by Shri K K. Ragesh. Shri Binoy

Viswam, are you moving the Amendment?
CLAUSE 18 — CONSTITUTION OF AUTONOMOUS BOARDS
SHRI BINOY VISWAM: Sir, I move:
(No. 63) That at page 9, line 7, be deleted
SHRI K. XK. RAGESH: Sir, I move:
(No. 70) That at page 9, after line 8, the following be inserfed, namely:—

“(dy Medical Appellate Tribunal for Indian System of Medicine and
Homoeopathy.”.

MR. CHAIRMAN: I shall now put Amendment (No. 63) moved by Shri Binoy

Viswam to vote.

The motion was negatived.
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MR. CHAIRMAN: T shall now put Amendment (No. 70) moved by Shri K.K.
Ragesh to vote.
The motion was negatived.

Clause 18 was added to the Bill

MR. CHAIRMAN: In Clause 19, there are three Amendments; Amendment
(No. 64) by Shri Binoy Viswam, Amendment (No. 71) by Shri K.K. Ragesh and
Amendment (No. 17) by Shri Shripad Yesso Naik. Shri Binoy Viswam, are you moving
the Amendment?

CLAUSE 19 — COMPOSITION OF AUTONOMOUS BOARDS
SHRI BINOY VISWAM: Sir, I move:
(No. 64) That at page 9, lines 15 to 19, be delefed
MR. CHAIRMAN: Now, Shri K.K. Ragesh. Are you moving your Amendment?
SHRI K. K. RAGESH: Sir, I move:
(No. 713 That at page 9, after line 24, the following be inserfed namely:—

“The Medical Appellate Tribunal for Indian System of Medicine and
Homeopathy shall consist of a Chairperson, who shall be a sitting or
retired Judge of the Supreme Court or a Chief Justice of a High Court,
and four other members who shall have special knowledge in the medical
profession and education, Indian Systems of Medicine, Homeopathy,

and health administration.”.
MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 17y That at page 9, for lines 18 and 19, the following be substituted,

namely:—
“be an accreditation expert;”.

MR. CHAIRMAN: T shall first put the Amendment moved by Shri Binoy Viswam
to vote.

The motion was negatived.
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MR. CHAIRMAN: I shall now put the Amendment moved by Shri K K. Ragesh
to vote.

The motion was negatived.

MR. CHAIRMAN: I shall now put the Amendment (No. 17) moved by the
Minister, Shri Shripad Yesso Naik, to vote. The question 1s:

(No. 17) That at page 9, for lines 18 and 19, the following be substituted,

namely:—
“be an accreditation expert;”.

The motion was adopted.
Clause 19, as amended was added to the Bill

MR. CHAIRMAN: In Clause 20, there is one Amendment (No. 72) by Shri K.K.
Ragesh.

DR. BANDA PRAKASH: Sir....(Interruptions)...
MR. CHAIRMAN: You have not given any Amendment. ...{Interruptions)...

DR. BANDA PRAKASH: Sir, this is list that they have supplied. For Clauses 17
and 18, there is no Amendment. Sir, I am bringing this to your kind notice.

MR. CHAIRMAN: Right; I will go through it. Shri K.K. Ragesh, are you moving
the Amendment?

CLAUSE 20 — SEARCH COMMITTEE FOR APPOINTMENT OF
PRESIDENT AND MEMBERS

SHRI K. X. RAGESH: Sir, I move:

{(No. 72) That at page 9, line 34, affer the words “Autonomous Boards™ the words
“Medical Appellate Tribunal for Indian System of Medicine and
Homeopathy™ be inserted.

The question was put the motion was negatived

Clause 20 was added to the Bill

MR. CHAIRMAN: In Clause 21, there are two Amendments, Amendment (No. 65)
by Shri Binoy Viswam and Amendment (No. 18) by the Minmister. Shri Binoy Viswam,
are you moving the Amendment?
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CLAUSE 21 — TERM OF OFFICE AND CONDITIONS OF SERVICE OF
PRESIDENT AND MEMBERS

SHRI BINOY VISWAM: Sir, I move:

(No. 65) That at page 9, line 37, for the words “four years”, the words “three
years” be subsiituted.

The question was pul the motion was negatived.
MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 18) That at page 9, line 36, for the word “held”, the word “hold” be
substituted.

The question was put and the motion was adopted.
Clause 21, as amended, was added to the Bill

MR. CHAIRMAN: In Clause 22, there is one Amendment (No. 66) by Shri Binoy
Viswam. Are you moving the Amendment?

CLAUSE 22 — ADVISORY COMMITTEES OF EXPERTS
SHRI BINOY VISWAM: Sir, I move:
(No. 66) That at page 10, lines 1 to 4, be deleted.

The question was put and the motion was negatived
Clause 22 was added to the Bill
Clause 23 was added to the Bill

MR. CHAIRMAN: In Clause 24, there is one Amendment (No. 19) by the Minister.
Are you moving the Amendment?

CLAUSE 24 — MEETINGS OF AUTONOMOUS BOARDS
SHRI SHRIPAD YESSO NATK: Sir, | move:

(No. 19) That at page 10, line 17, for the words “sixty days”, the words “thirty
days™ be substituted.

The question was put and the motion was adopted.
Clause 24, as amended was added io the Bill
Clause 25 was added to the Bill.
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MR. CHAIRMAN: In Clause 26, there is one Amendment (No.52) by Dr. T.
Subbarami Reddy. He is not present.

Clause 26 was added to the Bill
MR. CHAIRMAN: In Clause 27, there is one Amendment (No. 20) by the Minister.

CLAUSE 27 — POWERS AND FUNCTIONS OF BOARD OF ETHICS AND
REGISTRATION FOR HOMOEOPATHY

SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 200 That at page 11, after line 19, the following be inserted, namely:-

“(d) exercise appellate jurisdiction with respect to the actions taken by

a State Medical Council under Section 30.”.

The question was put and motion was adopled.
Clause 27, as amended, was added to the Bill

MR. CHAIRMAN: In Clause 28, there is one Amendment (No. 21) by the Minister.

CLAUSE 28 —- POWERS AND FUNCTIONS OF MEDICAL ASSESSMENT AND
RATING BOARD FOR HOMOEOPATHY

SHRI SHRIPAD YESSO NAIK: Sir, | move:

{No. 21} That at page 11, line 28, gffer the words “new medical nstitution”, the
words “or to start any postgraduate course or to increase number of

seats.,” be inserted.

The question was put and motion was adopted.
Clause 28, as amended was added to the Bill

MR. CHAIRMAN: In Clause 29, there are nine Amendments, Amendments (No.22
to No.30) by the Minister. Are you moving the Amendments?

CLAUSE 29 — PERMISSION FOR ESTABLISHMENT OF NEW MEDICAL
INSTITUTION

SHRI SHRIPAD YESSO NAIK: Sir, I move:

(No. 22) That at page 12, line 8, affer the words “new medical institution”, the
words “or start any postgraduate course or increase number of seats”

be inserted.
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. 23) That at page 12, lines 20 and 21, for the words “six months”, the words

24

25)

, 26)

. 27)

. 28)

. 29)

. 30)

“three months” be substituted

That at page 12, for lines 22 and 23, the following be substituted,

namely:—

“Provided that before disapproving such scheme, an opportunity to

rectify the defects, if any, shall be given to the person concerned.”

That at page 12, line 27, for the words “six months”, the words “three
months” be substituted.

That at page 12, line 29, for the words “six months”, the words “three
months” be substituted.

That at page 12, line 31, for the word “forty-five”, the word “fifteen”
be substituted.

That at page 12, line 32, for the word “thirty”, the word “seven” be
substituted.

That at page 12, line 34, for the word “forty-five”, the word “fifteen”
be substituted.

That at page 12, line 37, after the words “any other expert”, the words

“having integrity and experience in medical profession™ be inserted

The question was put the motion was adopted.
Clause 29, as amended was added to the Bill

MR. CHAIRMAN: Now, there is one Amendment (No.31) for insertion of New
Clause 29A by the Minister.

INSERTION OF NEW CLAUSE 29A — CRITERIA FOR APPROVING OR

DISAPPROVING SCHEME

SHRI SHRIPAD YESSO NAIK: Sir, I move:

(No. 31) That at page 12, after hine 38, the following new clause be fmserted,

namely:—

“29A. While approving or disapproving a scheme under section 29, the
Medical Assessment and Rating Board for Homoeopathy, or the
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[Shri Shripad Yesso Naik]

Commission, as the case may be, shall take into consideration the

following criteria, namely:—
{a) adequacy of infrastructure and financial resources;

(b) whether adequate academic faculty, non-teaching staff and other
necessary facilities have been provided to ensure proper functioning
of medical mstitution or would be provided within the time-limit specified

in the scheme;

{c) whether adequate hospital facilities have been provided or would

be provided within the time-limit specified in the scheme;
{d) such other factors as may be prescribed:

Provided that, subject to the previous approval of the Central
Government, the critena may be relaxed for the medical mnstitutions which

are set up in such areas as may be specified by the regulations.”

The question was put and the motion was adopled.

New Clause 294 was added to the Bill
MR. CHAIRMAN: In Clause 30, there is one Amendment (No. 32) by the Minister.
CLAUSE 30 - STATE MEDICAL COUNCILS
SHRI SHRIPAD YESSO NAIK: Sir, T move:
(No. 32) That at page 13, for lines 15 to 19, the following be substituted, namely:—

“(4) A medical practitioner of Homoeopathy who 1s aggrieved by the
decision of the Board of Ethics and Registration for Homoeopathy, may
prefer an appeal to the Commission within sixty days of communication

of such decision.”.

The question was put and the motion was adopled.
Clause 30, as amended was added to the Bill
Clause 31 was added to the Bill.

MR. CHAIRMAN: In Clause 32, there is one Amendment (No. 33) by the Minister.
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CLAUSE 32 — RIGHTS OF PERSONS TO BE ENROLLED IN NATTONAL
REGISTER AND THEIR OBLIGATIONS THERETQO

SHRI SHRIPAD YESSO NATK: Sir, I move:

(No. 33) That at page 14, lines 8 and 9, for the words “enrolled in the National
Register”, the words “enrolled first in the State Register and
subsequently in the National Register” be substitufed

The question was put and the motion was adopted.
Clause 32, as amended was added to the Bill

MR. CHAIRMAN: In Clause 33, there is one Amendment (No.34) by the Minister.
CLAUSE 33 — RIGHTS OF PERSONS TO PRACTICE

SHRI SHRIPAD YESSO NAIK: Sir, I move:

(No. 34y That at page 14, lines 33 to 35, be deleted

The question was put and the motion was adopted.
Clause 33, as amended was added to the Bill
Clauses 34 to 44 were added to the Bill

MR. CHAIRMAN: In Clause 45, there is one Amendment (No.73) by Shrn K.K.
Ragesh. Are you moving the Amendment?

CLAUSE 45 — OBLIGATION OF UNIVERSITIES AND MEDICAL
INSTITUTIONS

SHRI K. K. RAGESH: Sir, I move:
(No. 73) That at page 18, after hine 23, the following be inserted, namely:—

“(2) BEvery university and medical institutions covered under this Act
shall ensure that fee for at least fifty per cent of seats shall be at par

with the fees of Government medical colleges.”.

The question was put and the motion was negatived
Clause 45 was added to the Bill
Clauses 46 to 48 were added to the Bill

MR. CHAIRMAN: In Clause 49, there is one Amendment (No. 35) by the Minister.
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CLAUSE 49 - COGNIZANCE OF OFFENCES
SHRI SHRIPAD YESSO NAIK: Sir, I move:

{No. 35) That at page 19, hine 3, for the word “Ethic”, the word “Ethics” be
substituted.

The question was put and the motion was adopled.
Clause 49, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 50, there is one Amendment (No. 36) by the
Minister.

CLAUSE 50 —- POWER OF CENTRAL GOVERNMENT TO SUPERSEDE
COMMISSION

SHRI SHRIPAD YESSO NAIK: Sir, | move:

(No. 36) That at page 19, line 11, for the words “one year”, the words “six

months™ be substituted.

The question was put and the motion was adopled.

Clause 30, as amended was added io the Bill

MR. CHAIRMAN: In Clause 51, there is one Amendment (No. 37) by the
Minister.

CLAUSE 51 - JOINT SITTINGS OF COMMISSION, NATIONAL COMMISSION
FOR INDIAN SYSTEMS OF MEDICINE, NATIONAL COMMISSION FOR
YOGA AND NATUROPATHY AND NATIONAL MEDICAL COMMISSION

SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 37) That at page 19, line 42, the words “Yoga and Naturopathy” be delefed.

The question was put and the motion was adopled.

Clause 31, as amended was added io the Bill

MR. CHAIRMAN: In Clause 52, there are two Amendments, Amendment (No. 74)
by Shri Husain Dalwai, Shrimati Viplove Thakur, Shri Madhusudan Mistry, Shri B.K.
Hariprasad, Shri Tiruchi Siva and Shri M. Shanmugam and Amendment (No. 38) by
the Minister. Husain Dalwayfi, are you moving the Amendment?



Government [18 March, 2020] Bills 611

CLAUSE 52 - STATE GOVERNMENT TO PROMOTE PRIMARY
HEALTHCARE IN RURAL AREAS

SHRI HUSAIN DALWAT: Sir, I move:

(No. 74) That at page 20, for lines 1 to 3 and marginal heading, the following
be substituted, namely:—

“52. Bvery State Government may, for the purpose of addressing or
promoting public healthcare, take necessary measures including the
integration of different systems of medicines to enhance the capacity
of the healthcare professionals and, if necessary, amend the relevant

State law accordingly.”
The question was put and the motion was negatived
MR. CHAIRMAN: Now, the Minister.
SHRI SHRIPAD YESSO NAIK: Sir, I move:
(No. 38) That at page 20, for lines 1 to 3, the following be substituted namely:—

“52. Every State Government may, for the purposes of  State

addressing or promoting public health, take necessary G

to promote
measures to enhance the capacity of the healthcare  pyplic health

professionals.”.

The question was put and the motion was adopted.

Clause 32, as amended was added io the Bill

MR. CHAIRMAN: In, Clause 53, there are two Amendments; Amendments
(Nos. 39 and 40) by Shri Shripad Yesso Naik.

CLAUSE 53 — POWER TO MAKE RULES
SHRI SHRIPAD YESSO NAIK: Sir, I move:
(No. 39) That at page 20, for lines 11 to 13, the following be substituted, namely:—

“(b) the manner of appointing members under clause (c) of sub-section

{4) of section 4;”.
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(No. 400 That at page 20, after line 29, the following be inserted, namely:—
“(ia) the other factors under clause (d) of section 29A;.

The question was put and the motion was adopted.
Clause 33, as amended, was added to the Bill

MR. CHAIRMAN: In, Clause 54, there are three Amendments; Amendments
(Nos. 41 to 43) by Shri Shripad Yesso Naik.

CLAUSE 54 — POWER TO MAKE REGULATIONS
SHRI SHRIPAD YESSO NATK: Sir, I move:
(No. 41) That at page 21, after line 26, the following be inserted, namely:—

“(fa) the manner in which a person with foreign medical qualification

shall qualify National Exit Test under sub-section (4) of section 15;”
(No. 42) That at page 22, after line 21, the following be inserted, namely:—

“(zaa) the areas in respect of which criteria may be relaxed under the

proviso to section 29A;".
{(No. 43) That at page 22, lines 37 to 39 be delefed

The question was put and the motion was adopted.
Clause 34, as amended was added to the Bill
Clauses 35 to 58 were added to the Bill

MR. CHAIRMAN: If the Chairman has to read three times, and again approve
it three times, and if he has the stamina, Members who are in such a big number,
their voice should be a little louder. Now, in Clause 1, there is one Amendment
{No. 3) by Shri Shripad Yesso Naik.

CLAUSE 1 — SHORT TITLE, EXTENT AND COMMENCEMENT
SHRI SHRIPAD YESSO NAIK: Sir, I move:

(No. 3) That at page 1, line 4, for the figure “2019”, the figure “2020” be
substituted.

The question was put and the motion was adopled.

Clause 1, as amended was added to the Bill
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MR. CHAIRMAN: In, the Enacting Formula, there is one Amendment (No. 2) by
Shri Shripad Yesso Naik.
ENACTING FORMULA

SHRI SHRIPAD YESSO NATK: 5ir, I move:

(No. 2) That at page 1, line 1, for the word “Sixty-ninth”, the word “Seventy-
first” be substituted

The question was put and the motion was adopted.

The Enacting Formula, as amended was added to the Bill

MR. CHAIRMAN: In, the Long title, there is one Amendment (No. 1) by Shri
Shripad Yesso Naik.
LONG TITLE

SHRI SHRIPAD YESSO NATK: 5ir, I move:

(No. 1)  That at page 1, in long title, affer the word “accessible”, the words “and
affordable” be inserted

The question was put and the motion was adopted.

The Long Title, as amended, was added to the Bill.

MR. CHAIRMAN: Whatever amendments have come to my notice, I have put
all of them for discussion and vote. Now, all the Clauses have been disposed off

Now, Mr. Minister to move that the Bill, as amended, be passed.
SHRI SHRIPAD YESSO NAIK: Sir, move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: T think this 1s the Bill which has got the longest amendments
that somebody has to study.

SHRI JAIRAM RAMESH: This is the Bill which has extraordinary large number
of amendments. I can understand from where the amendments are coming; from the
recommendations of the Standing Committee, absolutely no problem. Some of the

amendments have come from the Report of the Standing Committee. But, Sir, the
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changes, the amendments go beyond the Standing Committee’s recommendations and
almost every Clause, in both the Bills, has undergone some modification. Sir, this is

a very unsatisfactory way of looking at Bills.

MR. CHAIRMAN: The Bill is passed.

DISCUSSION ON THE WORKING OF THE MINISTRY OF MICRO,
SMALL AND MEDIUM ENTERPRISES

MR. CHAIRMAN: Now, we will take up discussion on the working of the Ministry
of Micro, Small and Medium Enterprises. Shri TK.S. Elangovan...({Inferruptions)... We
shall sit a little late also. We will take up this. We have two more Ministries to be
discussed. The other House is sitting till 12 O’clock. Please... (Interruptions)... No, no;
it 1s for the Chair to decide. Don’t make comments and counter comments. Shri T.K.S.

Elangovan.

SHRI TK.S. ELANGOVAN (Tamil Nadu): Sir, [ thank you for giving me an
opportunity to mitiate the discussion on the working of the Ministry of Micro, Small
and Medium Enterprises. Sir, the purpose of the MSMEs is to take economy to the
rural areas, to the backward areas, and to the areas where we need economic activity
beyond agriculture. But, today, this sector is ignored by the Government. I can quote
from the Budget of 2018-19. Sir, the Budget Estimates for 2018-19 for MSMEs was
" 1,215.06 crores, whereas, in the Revised Estimates, 1t has been reduced to ~ 1,097.40
crores. Why has the Government revised it at a lower rate when it should have
increased the allocation? That 1s one question. Sir, the major problem with the MSMEs
1 that they need funds. They need funds for upgradation of technology; they need
funds for marketing; they need funds for training their people. But, the banks are not
willing to fund these MSMEs. They are ready to fund major industries who take the
money and run away. Whereas, these people, who want to give employment, instead
of seeking employment, by mvesting their money from their own pockets and expecting
the banks to support them, many of these industries are not supported by banks.
That is the problem. I can quote one case in Tamil Nadu. We have SIDCO, Small
Industry Development Corporation Industrial Estate in Tamil Nadu. In 2015 {loods in

Tamil Nadu, that industrial estate was mundated and many of these factories could



